DISCUSSION ON THE BUDGET (GENERAL), 2009-10

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, further discussion on General Budget,
2009-10. Due to paucity of time, | would like to request every hon. Member, who takes part in this
discussion, to be precise. Please do not take more time. | will stick to the time allotted to the
respective party. Now, Shri Brij Bhushan Tiwari is to continue his speech. Mr. Tiwari, your Party
has a balance of twenty-one minutes, and, you have fielded four speakers. ...(/nterrupt/ons).. Lf
you want to give time to your colleagues, then, you will have to conclude early, otherwise, we will

be helpless.

7} goTuoT Rrar (STR Y<2n) : SUHHTEge] Sfl, T &1 1 91 39 991 H ST I41Y °ret
g, S OIS, BT 6.2 Ufera 18R It &1 ft e e s, ot g 10 wfrera 3 oft SR gel
ST 81 Sk 12T B 1 I8 IS °11eT W IR A1 9¢ 1 81 I8 984 o fora1 ) 91a 2 iR 7
T § 21 311l fop A fomy @2 Sft 6 o1 "rel &1 9RUTS B, Fifd SHBT Aol I8 8l
&1 2 {3 Ao g # F+) 371 ¥E & 3R IR -3 <9 il 9gd oIl 9 9 W81 51§ 39 A9y H I8
HET ATEdT € o 3 g daTav(g Wt o7 I8 Head a7 % ol § I7 St HRARE AdFex & I &,
P! ST RATI &1 718 &, T8 418 ARI BRIS $UY B & 3R 3R Pof VAR Bl AT G AT I8
PRI 7000 PRIS BTN TS 81 H 30 HaeT H & I HET AR g b AT b AT BT A1 ST B
TRl 2, T8 41 95 &1 [IToe o1 374! HETeraTIRIeTd &l Udh RUlS Wed & Ued IR ] 7S 2,
Wﬁwwﬁ%during 2007-08, against Rs. 3,6057 crore certified by the recovery officers,
only Rs. 8,612 crore were recovered; Hdcld 24 R I &) Repar g1 a8

There was an improvement in recovery from 14 per cent in 2005-06 to 24 per cent in 2006-07.
I BRI S deficit B, S deficit BT HRIG 17 TRIT 96T 81 59 THR Udh a-% dl 89 =1 # & 3R
AR ARG Sl BRI D1 gGell €, T8 Sl AR A 781 81 YT e H 53 Ade H I8 Al a1 arsa g b
PHRARCT YR Bl Sl 7000 BRIS BUY B B el 8, a8 X fiscal deficit BT 17 TR &1 ST &1
&1, 39k a8 WY 39 SRIY 3 THM TR F IR ATAHE] 6 g g51 ey s J
HeMET PR Yo 3Nl IRAR S AEND THg P B T TR BIIS ST DI GATHT
PH BT HIDT < 3T TATI §HF 1as]@ A ST corporate sector 8, BITAT GTs ARI BRIS BUY A
SATGT B RATAGT BT BIIGT ST & dava 1 781+ 39 goic & Ui d9ad b1 RRTeHR o+t
TRTST SRR BT 39 YHR I HIHAT &1 8H 9P RIATh 81 81 I8 el © b g 1 yfer o,
Mg $ ARG H 701 Wl 75 7, IR H TG H S ST%ex a1 ared] g (P ! ¥l iz
IR HaTET H TG B IMITIH T &1 3R I 7T BT TG ol SI TS 87R 1fRif3ra g1 sy ar
9% 954 & havoc UST X IdT 81 ST UPR F IS &5 § a1 <91 & 01 & &85 7 a7
SIS BT <1 ) wEIfy & forg e T 81 I Y e =rear g f 5 gt T B
D 1Y & A AT HHM D 5761 Sl HIG1 8, 39 9Ta b SIRY, H 781 FHeI § b A Famaeh
4TI BT s 971 Fhdl © T AATIRN fIDTH BT 7Ifcd B Tl &1 YR ToTC D Sxdd Y AR GHS
H Bdel T 21 919 3Tl 2 foh ARBR &) 5 AFRIDT 8, 98 I8! & 6 7wy fer wva 721 8,
g I el 81 FehdT 2 39l $B dril & e 81 iR a8 1, St Ry sarer 9w 2,
ST AT SITET 311 B 8, 3R SHD] [GH14 fhar STY ol S8 {41 & STRY YR <=0 bl
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3.00 P.M.

faeTT B ST S trickle down theory Tgel Bl St oft, I8 B9 trickle down theory @1
HFRTSAT 3R IS <2V PI ST &1 S & A1 8 Q1 R JbR A Yoil &1, lerd bl
P IABRYT B R8T 8, S H IR SR} 9¢ 8] 8, IqP W9 H H Ig a1 aredl § (& I8 A1 IR
RGN 3R TR 8, IE FHIST BT 376X | AlSdT 81 ST explosion 918X ¥ fawpie gIaT 8 3R
implosion 3R fA¥hIE B MR §H IR aRTGR B b1 BT SUTT & | (BT TAT A1 H TSI § fh
I8 g fRifa 781 8 Jadl| 39 foy sawaed 59 a1 a1 € 5 & ot WIv WR 3w
ST BT 84 379+ fhsfeRkeardl U= Reb <111+l 81, BHR WRBR] S[S-9TC UR RUeh oI+ 81T H
BT IR FTUTRI DT ISTERV <1 TS Gl A1 T HAT Sl 7 7oy w19y H I7ep1 f7ep fopam 2|
TR 1 T TR Ueh <111 AT qTieel g H e T7| d Qo ATaTsy & He T O Sl T fa
U STS! IEd I T AT Bl e gan 6 o S8 AHTS BT He I, HETI AT T
AT, U YS! § BT 31 579 I8 T2 981 S 91 xR T 1 S FHY S+1P U &T el oF
1 519 g8 A g8t AT A T SIS <R Bl STATdR 9 B HR T2 I, IHDT I g AT iR
ORI T IF STATHR d bTH BRIl | ST AT -1 Yo fob SRR I8 o1 & <1 S-81+ el & gfh
H RBRI BT BR Y81 AT SAMY ARBIRI oI BT SRS DR IET g 311R 379 A9 il araf 818
& ST I8 #RT FRHIT o 81 §9 YHR I 9 911 &1 TR §H 3H I, AT 3R
TS T ST e IG A1 G2 D1 3T LA DI JERT Te1 ST Fohll 2| S8 a1 b a1l
YU AT BT FHTE BRI §| 9§ -9 gIaIg|

DR. K. MALAISAMY (Tamil Nadu): Sir, with a sense of sentiment and gratitude, | hasten to
thank the Chair for having called me on behalf of the All India Anna Dravida Munnetra Kazagham
as one of the speakers to speak on a very important subject. Sir, it is a matter of great pride and
privilege to speak on a subject, which is the most important subject, of the Session, namely, the

Union Budget.

Sir, as a student of economics, | had been taught as to what is a ‘budget’. ‘Budget’ is a tool
of financial administration. It contains the estimated revenue and expenditure for a particular
period. Not only that, Sir, it also envisages the policy, social and economic, of either the national
Government or the State Government. So, as it is, it is a very important piece of instrument which

reflects the in and out of the activities of the whole Government.

Sir, the UPA Government has come to power after a big mandate and they can afford to be
strong, stable and steady. Equally so, the Finance Minister also can afford to be assertive and
aggressive. He can even afford to be a little bit tough on matters so warranted. Sir, | read the
Budget speech of the hon. Finance Minister. | have seen the other documents also. | have been
listening to the previous speakers and | could see that there are several highlights in the Budget.
Just as a coin will have two sides, this Budget has got highlights or hits on the one side and
low-lights or pits on the other side. | could see the hailing of the Budget on that side and

waiting of the Budget on the other in the House. So, the Opposition has got their own reservations
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and reasons for them. Sir, these are my impressions. As far as | am concerned, | would like to be

very objective and go by merit. In this connection, | have been guided by....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Come to the Budget. Your time will be

exhausted. Come to the Budget.

DR. K. MALAISAMY: Our leader, Madam Jayalalitha who has been very careful in
appreciating certain aspects of the Budget and criticising the other side of it also. Sir, she has
very carefully said that and she thanked the UPA Government for having borrowed some ideas
from our election Budget and election manifesto. In AIADMK’s election manifesto, we had said
that fringe benefit tax should be abolished which they have accepted. They have increased the
allocation for police modernisation. They have increased the allocation for defence. They have
increased the allocation for border fencing. So, these are the areas of the AIADMK’s election
manifesto which are found in this Budget. So, in that case, she is very appropriate in
appreciating it. Sir, at the same time, she also wanted the exemption limit of the income-tax of
the salaried class to be increased to Rs. 5 lakh. That has not been done. But, they have done a
marginal or symbolic increase which does not have any effect at all. Sir, ultimately, our Madam
has said that they lack the long-term vision. Instead of going on for populist measures, they
should have taken long-term measures. These are the impressions given by my political leader

which | hasten to endorse.

Sir, | have made 3-4 parts to make my observations. Sir, before preparing anything, one is
subject to certain pressures and background. Before preparing the Budget, they should have
been taken into account the macro level situations and the micro level situations, the policies of
the Government,..... the expectations of the ruling party and the people, and other
considerations will be borne in mind. So, taking all these things into account, a Budget is to be

prepared. They should have taken these things into account.

Sir, coming to global economic crisis, or global meltdown, and global recession, the Chair
and the entire House know that it has got a tremendous effect world over; not on some countries
alone, but on India as well. The Prime Minister, the Finance Minister and the Vice-Chairman of the
Planning Commission have all conceded that there is some effect on account of the said factor.
Unfortunately, they have not been pretty serious till the growth rate fell down a little and the
inflation increased. And there was an unprecedented breakdown of the stockmarket. Till then,
they have been thinking that the effect was only marginal. But after having seen all this, they are a
little bit serious, pretty serious. But they have not done much, with the result that only some minor
things have been taken into account. But it has no effect at all. Sir, the result is that the industry
has gone down; jobs have been thrown out; several serious situations have taken place and the
export also has been affected. It has got an impact on our economy. My simple question on this

point is whether the hon. Finance Minister or the Minister of State for Finance, who is sitting here,
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has taken into account the implication of the whole thing. | mean, whether they have taken it in the
right spirit; whether or not they have done it. | have got my own doubts about whether the

implications have really been taken into account in the proper perspective.

Coming to the next point of internal security, Sir, | need not say much about it because of
the fact that with Naxalism, Maoism, terrorism or extremism, or whatever ism they are,
prevailing throughout the length and breadth of the country, the people are becoming restless
and ultimately, are finding it extremely difficult to live in peace. Absolute peace and public
order are very essential than any other aspect. Top priority needs to be given to this aspect.
But as far as this aspect is concerned, somehow or the other, the Government is trying to
say, yes, yes, we are seized of the matter. What is it that you are seized of? The problem
still persist. What | am trying to ask is, as far as your Budget is concerned, whether you have
taken this serious aspect into account for doing something concrete. This is my second point,

Sir.

Coming to the third point of corruption, from womb to tomb, and criminalisation of politics,
politicisation of administration. ...(/m‘errupt/ons)... Sir, as you know, in a democracy, there are
three sides, namely, the people-elected representatives, the organisation of elected
representatives elect the political executives. They operate through the bureaucracy and reach the
people. This is the situation. What happens is, whatever be the scheme that you are trying to
implement, its benefit does not reach the people at all. It is said, out of one rupee, only 15 paise
reach the beneficiary. The result is there is only a 15 per cent benefit. What does it mean ? With the
erosion of ethics, and of vanishment of values, what happens is that corruption erupts to the core.
On the other day, it was discussed in the House, during the Question Hour, to what extent
corruption is prevailing in bureaucracy, and on the next day, what extent, corruption in judiciary !
Everywhere it is spreading. What | am trying to ask here is, since it is a major problem, what you
are going to provide in the Budget for correcting it. You have not done that. So, my third point is
about the evil effect of black money. Sir, it has been assessed about 15 years back.
...(Interruptions)... Rs.30,000 crores of black money was in circulation; 21 per cent of that is
mingling with GNP. But, according to the CVC, it is about 40 per cent. What | am trying to
ask is: since black money is in circulation to a greater extent, what is going to be the effect of
it on our economy; whether the Finance Minister has taken into account while formulating the

Budget.

Coming to the next point of human development and poverty alleviation, | am sorry to say that
even after six decades of achieving independence, the poverty has not been abolished. On the
other hand, it is spreading everywhere. | mean, the farmers are committing suicide; people are

suffering a lot, and a great number of people are badly suffering out of hunger. They are not able to
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get even a single meal in a day. Whatever be the schemes that you are trying to implement,
nothing reaches the public. That is how | look at it. In such a situation, what are you going to do?
In this connection, | would like to mention one thing. If | say that, my friends may try to interfere.
People need food. What do we do? When Madam Jayalalitha was the Chief Minister of
Tamil Nadu, she had introduced a nice programme “Annadanam”. A number of my colleagues
understand what is meant by “Annadanam”. | mean feeding the poor in temples. Whoever wants
to eat food, they can go to the temple and eat food. This is known as “Annadanam”. This was
going on very successfully. Unfortunately, that Annadanam scheme was stopped by our
colleagues Government, the DMK, when they came to power. | am not attacking the DMK. Their
policy is different and our policy is different. What | am trying to say is that the Government is not
able to handle the problem of hunger, poverty, etc. When there is a way to do, it has not been

accepted and followed. ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): When we are giving one kilogram rice at Re.1, there is no

need for Annadanam. We give one kilogram rice at Re.1. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. Don’t interrupt.

...(Interruptions)... Don’t interrupt.

DR. K. MALAISAMY : Again, our Madam Jayalalitha very much appreciated your scheme of
25 kilograms of rice or wheat per month at Rs.3 per kilogram. While welcoming the move what she
has mentioned is that specific allocation has not been made for this purpose. What is the use of
mentioning it when no specific, exclusive allocation is made for that purpose? That is the point
what our Madam is raising. Let us see what you are going to do on that. The Government has

announced it. Let us see whether it will come through in practice.

Since you are showing signals every minute, | am running through the points like with
haste. It has been announced in the Budget “a slum-free India” in five years. It sounds well.
What | am trying to say is that in the urban areas they are trying to use all the land. They are
trying to construct pucca houses and avoid slums. It sounds well. But where do you find the
place? | want to impress upon the entire House that every year about 15 lakhs of vehicles are
coming out. They are on the road. In major metre cities there is no mobility; there is no
parking place; there is no road; there is no fly-over; there is no bridge; and with the result, in
another five or six years, you can’t find a single inch to move in your vehicle. This is the
situation. This is a very gigantic problem. Whatever land is available in the urban areas, you
are going to use it. | am not against slum dwellers at all. What is your aim in future? These are
the problems that are coming up like anything. You are not taking into account those things.
On the other hand, you are just announcing this and that. | will run through the points. Just

one or two points.
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This is a Budget in which everyone has expected that something will happen with regard to
MPLADS. As far as the MPs are concerned, they are arguing for others. They speak for the public.
The MPLADS is a very popular scheme and we are trying to create durable assets. When the
Central Government Schemes or the State Government Schemes could not fulfil, they are fulfilled
through the MPLADS. What | am trying to say is that the MPs have been given Rs.2 crores every
year to be spent. As far as the Rajya Sabha Members are concerned, it is for the entire State and
as far as the Lok Sabha Members are concerned, it is for their constituencies. This amount of Rs.2
crores should be enhanced like anything. So, proposal gone to the Ministry and the Ministry has
recommended enhancement upto Rs.5 crores. Where is it now held up? It is held up either in the
Finance Ministry or in the Cabinet. | don’t know. | thought and many of us thought that some
announcement will be made in this Budget. But they have not done it. They feel that this kind of an
announcement should not be made at all. This is a Scheme in which everyone is interested. But,

unfortunately, nothing has been done.

Another important point is this. Now you are talking about agriculture, irrigation, etc. Only
four per cent of the agricultural sector is attempted to be developed. | am in favour of irrigation.
What do you want to do? A lot of things can be done by interlinking all rivers. Interlinking of rivers is
a major problem. It could be done very easily and it should be done. But, unfortunately, that is not
taken into account. As regards interlinking of rivers, | thought there will be something in the

Budget. Each State is trying in its own way and a few States do that.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Malaisamy, you have left only eight

minutes for your colleague.

DR. K. MALAISAMY: They say that it is a growth-oriented budget. They have not said
anything uninstrumental for growth orientation. They have not done anything for savings. The
budget has preferred only the rich class. Transaction tax has been abolished, income tax
surcharge has been abolished; whereas, nothing has been done for the Aam Admi. What | am
saying is, they are talking big about the Aam Admi; whereas, they have preferred only the rich
people. They have neglected agriculture and the rural people. Good economics is good politics.
There are a number of other things, which | want to mention. Since you are feeling uneasy, Sir, |

conclude my speech. If permitted, | will speak later. Thank you.

S FOIe UISH (STR UST) : SUKHTEE Sil, 3RT a= o1, § &1 e o forg eiRgerer a4 Sit
{1 B B Y =7t 77 2411 H N Readee - g

IurTegel (. fLA.HRIA ) « 39 Bl T A2
7} OIS 91 : ARG ST ST 7 Fofl form o1, I q1 B 147 27
IuTegel (. FL9.HRIA ) : 39 FER 97
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st go1eT UTe s : S|
IuTedel (. fL.HRIA ) : S 21 ST <T84 7 of 1l

37t ot 91S e : RTT1 FH 7, ST &1 diel
SyuTege (. fL9.5REA ) : i g, difem|

7} FOT9T YIS : EIATS SUFHEIE HEISY, AU I goIc UR 81 R&! | H W1 ol BT AR
fea, g9 foy s Uiy SR @h HRaT g1 SMTST 920 I TSI §UY THI |16 ay 4 Afed
I ST S 8131 |16 91 b SIRTT <21 7 3R ATGHT IR g1 8 3M1R TRI9 JATeH] TRI B el
AT 1 31 916 991 § STeTaR 9 B Uit 3R 9! Ggaiit gifea) & WReR &) 81 B
aTEt T VAT IS HHHT SToT el fhaT fh <27 &1 TR e i arew 1 | Sia-arT &
T HE S, H o<t #30 Sfl & aoie 41907 4 &1 URY $1 S8 Yo H 81 Hal [ 1947 § S
THRT I TSI 3T, T BART Ioic T 193 HIIS BUY ST 77 7| F A1 #3415t bl 9ers
ST ATE o6 AT U T2 DT OIS T ST 10 ARI BRIS BUT 81 1T 5| A1 SUHHTETE
ST, B s Iu A g Bl ARBRN U doic BT IY g3 P ST I g ARBRIT & A1
AEATHT BT BT 2| g GXBR BT IoIc I g1 BT Udh & SR 8 P g ARPN I
TRGRI BT Y ST aret &=, Faemf-ra it S o ST 12T JTST=1 3TN & A1egH 9§ 7
BN g FRT U ISTI3T & AT 3 S Yel 81 T d qolc | 3 $g WA JTor13it B
AT G R &F 81 &1 9919 §¢ el 21 AR, I8 A1 el & (% el & dl a1
87 g IRHR U vy, i o5 15y srrar Ageh el b aR 3 7921 B Y &7 7 PR argdre!
e & oY orui ArSrel |, U Admsi & AW W I@HR I WRBRI DI &1 S dTell
ARTRIA BT HH B, I 7 AR & A1egH | < W& 81 39 gore H W) 718 &g Ferag
AT T FRBIRI D1 TR AAT AT TR, $7b §RT 8- [T DI HfshdT b AR
PORTHTT &, FTRIeT § 3R A urel fa1 HRell 81 g WRBR DI 34 1T BT Tl B Y
IAH g9 H 6§ IRBR GRT G BRI g SR DI M | AXBR BT e aret afer 7 iRy
e § gUITS TS SFRIR 1300 BRIS BUY B B (&Y Y §1 150 ARBRT IR TS I+ AT B
FAWBTREI BT T B & dI5l A ST81 I T¢ &, g8l AR GRBR &b goic § o] go g1
TR TRER DI e arelt eRIR HH AT SFad Tl & AT SR U< & SIdT & A1 T B
T goIc U BT Bl A= fad 730 S 7 TRIET & 61 BF B BT Sl deg 76T &, S
TRATID BT H T8 I8 IHR TATHY 7181, gfcth SHB! AT BRTSI TR HH b BY 8 & SN
<9 H RA IRGR §RT IR &1 @1 & 1 T8 dTel YRR & =T, fegmid arg aRari ot
e g ¥ | FRR W 718 7, STafs qd 7 €1, STa TR &1 W1 & A B aRebed 1 31 S o,
T 1 A= ¥ @i TR IRAR 57 H 91 I8 TRBR &b IR-TR RIY & FTa9]E s TRBR
ERTYSY § RG] &) IR fAd AT d1 S9IIT T off Y81 21 599 34l ft Ueer § &g ofg ™9
IRIR T AXHR T IS WRER B T &Y @1 F =1d T8 arel IRIRT & forg =errs < &t
SIS BT ATH TSl ISTUTIE &1 39 Foic H TR B N1 o =11 3§+ dTel TRIRT B HeT Bl
IRAfAD T BRP STH BH B DI 91 Bal TS 7, SlP b5 IRGR P 39 HAF I Uh TEHE
fI®T golc 81 98 g9ic & gfouTal ST @ 81 A= 731 Sfl, ud! ey & forg umfior
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frep T T gRT §4Ts T U, Y. FaRIAT Bact 5 319+ Raie & gdman © fob <o § gy ufersra
AT TR B AT b 1 B &1 U F A ) ST gRT Iole 91901 § TR 6 @1 & 1 b
IRART BT TRAT P 3MThs! H HH HRP I ARBRI Ao I dferd G & A1A-F1 10 IRG
BUY B AT AT A DI 3T P BRI Bl AT I YT 1 59 TRBR B IRIa1 &b Tfel
AT AT 3THRT &b U THEST Bl ST 1 FARI AT © o ST&T 11 - 7 A=amst & FoTe foham
STTY, T8 TRIET 61 T P A1 8- aTel YRART &) AT Bl T arsi # GIfEd 7 o)e aRafad
TY A D! AT 918 o1 A1R T

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Brajesh Pathak, as per the rules, you
cannot read out a written speech. ...(FqYT)... { a|Q, Saoked AR Qﬁ prepared text aﬁ%ﬁ

B AR T8 B
7 FOTeT 916 : H I I1e] FhdlT T, b $B points BT ST
S1. 31REereT S T (STR U<20): IR, 1! G ART P points TIdHR 31T &1 He is quoting.

Only points are there. It is not a written speech. He is only referring to points.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He can refer to the written text for points. But
he cannot read continuously.

ot IoT9T 915 : R, 31 81 Bls fodpd gl 2l

AR, SOl $ &7 | Al go1e § o Iy yraer T8 fhar T 21 IR s A IR -y
ARBR P! [ASTell Al RET 21 3/ WRPR - 7 a1 8 fb I fre A <t fasrelt feifl, 59
fISTell 1 Gol IR H el foham SITQm I 3fd BIs W we IR Bre 3 fsTell of gl 2
SITqh HTEZH 3 A1 HAT ST A SART RIY & b ST 7 4 SR JeT WRBR Bl S faoted]
Tl oY, IR Y27 BT ST Dl Sl [oTell Pl 2T, SHHT 8 1 AIRT WY1 8§ IR T2 &
ATl & |17 TR 3M1R =TI BT

AAR, goTc H SR TS § AIYST & URT AR § 999 X8 BATS 375 & IR H 1l BIs Seorg 8]
T T 21 qd # WRBR 7 T {57 271 3R ITR I 21 TRBR 7 w™<ra A f&2m o1 {6 Frgsr 4 g
TS 31T ST ST | 31 f&=1 H Calling Attention Motion IR =l @t X&T off, AT Sga+ 311 ot
TSI g BTl H B4 U A1 M HR & WiAa 1R qRI ST e el ot b Iga fawmr are § 9 wat
T, TR Sfea1 a1e § 9 W2 81 89 <9d & b 89TS 915 & SR Hel, 45 e, U e dd gaTs
STETS $UR TdPBR Bl I8 ol 399 UeTel W STerdT & 3R 13l o7 Y e gt 81 397 99
<% P ANRSI] B, fSeell & ARRST DI, JUN & ARN DI IR A PebRT e & fofg
AYST ¥ gaTs 31T YRR T 7T 27| 31Tk HIETH I BHRT WRBR A FRIY & fob 77T 4 S
TS 37T IR &, TeahTel S TR HINATS B gY TATS 1T I o fory w1 3% Ty, o
STRIUTR o ANRT, AR, J&Ta S &1 e & & &, T & Heed & &7 ©, 9Ief a-faas
A BRI ANTRS T & folg ITR T2 AR &, A1 B S <27 DI IS AT 918 8, 39 A
BT I o1 et Fehi | B <A1 T feeell & & UR Hel Idms el i1 IS 399 UgTer
T 3R QIR STl 399 T IEd F8gH B FH|

AR, goIc § A HA1 S 7 I RS & gaf & forg 5 | SR Ty &1 aore
grae fhar 81 89 g=Id1e A110d R © b A" HAT off 7 dfyal & v sa=i a<! g=xifdn
TG BT g1 A | AT ATeH | AFG HAT Sl | ST AT MR I SR A B=eAm
TG o IR U9 4 geards 3R qatad, 31 Q9 &3 &, S8l IR Y&l (Fadm™). ..
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S A T (@feETg) : 98 Aferrg & affell & forg 81 2, slieidr & afal & forg
gl

37} STl U1 : ST B, I8 fictdh! & dfiell & forg faam g1 gRT S ufe 9w 21 shetar &
EHR ST e 9T €, S91d foTg s IRBR =1 <1 471 foam, S forg &9 emufxy 18} &val €1 84
SHHT GHT DR & [ STP! HaG 1 36| d1d 2 clfeh IR Ya¥ H gaards iR qaiad, Sl
STFIR Y B FUT MR ST AT A FoR 8 &, I7Th IR H SHAR] I g8 HHR] AT Sff
FF IR s IRBR Bl g fordh, I wems #=0 Sft 9 gg fireff 5 80 9k are $uy &1 faey
Uopt faam 1Ty, R aards 3iR qateret & AR al Wi ST i el Suee $HR1 Hb| &4
T QT TR BICT & o SER A1 ST alet 3 Wi fawrs o Ve 7, Aifth S wew 7 Y o
ST REh &, a't ot 3T <l & €, P oY s R A 8, @ 98T gaerds iR yatad &
foTT 31T | 3BT TSI WAL HR P A2y Yoot <=7 AR 271 39+ fUsel {11 ArRT BT
ATHR 3R S 8T ISTHR eI WY BRI AT foh I8 & ANRDT BT R FARATY B oAfhT
I HHST BT FIT 0T 31T, 3T A SHA 7 A6 TG P T HRIAT AT MR 7 B ARN Bl
g 1 2 5 A 7 @ fof foram geerds oiR qatad 3 ot aa 18 wred i el it
RER

A IgATEge Sft, § P faviy fawgeil W et & ST HRA1 A goie §
571 graemii @1 2nfie foan wam &, He1dl a8 118 fb g 317 ATSH BT goie 8, TRIE] Pl oI
, oI 3T SN iR TRIET B 41 A1 §R J81, I8 Phad WK ATGHAT MR HIRT BT Fofe a7
PR I8 AT 8l Fringe Benefit Tax &1 T4, foTY daf+rrt 3rq= wHATRE) & <<t off, 39 FATE dxdh
H3I BT fFATIH 81 Commodity Trade Tax 1 TR $R 0T T 81 g 3R <14, il 89 3114
AT

10 IRG B ATATT 3R A 1B P S qTel FHHTST b 3o T & AN IR $76H o
IR-TTST AT B A1 771 1 96T Jaderd Ig & b Rt o 10 ag oy 4 31fdra g,
B! AT RTET o7 BT BT fha1 1T &, tfeh Rraan! 31 §1 oRg T 817, S §HR goie 3 A1
TH BN BYY BT BTIST BN FRTRI®HT 11 11 ARG B9 8111, B9 20 EOTR SUY BT BIRIGT T,
FoTTa! 31 20 g T B, I 50 TSR BUY & I BTG UEA I8 91 W@ 39 dIol bl
eIt ® foh g R4, 3179 1S &7 goTc § 31rdl 3R] & g91¢ Bl

RTSTIeres qIfEat § FaT o @l IR I8!, S99 Ud H&H 3R 3R 98T §U, I d1 100%
PR b [T AT 21 SHA I8 AT Bl I © b IS qiiedi SATaT1 3 AT 9] IeR Fb
3R B A ISR UIfeat g9d a1 el I8 qR1 <=0 ST &l

USId-SIoTdl & ST %1 BRP ARBR ° Ig Alfed B AT © fh 3T e I SHST Bls
SFT-QAT TE 1 H 31TTS A UETet iR SioTel & 6 37 1 aTedl €17 ST 2008 Bl Sisiel
BT S 37.25 BUY YR ofley o7 3R UgTel BT &1 50.82 U U clie” ATI STg g1d BI dTell 2T,
AT ERBR 7 29 STaR, 2009 BT TARAT b SIsTet 32.41 B9 AR UGTe 43.47 B 81 T 21 fbg]
T U Bl S8 goic 99 &l SaoiR W) a1 fohaT f A 9 I8 =99l o, I8 IR Ui
3R SISTe & STHI H I8 TeN gig B Y| S Ig A1 Bl & [ 39 WRBR BT RIS 9, AH
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3EH! A DI AT-<1 8] 2| HETTS b BRI IRIG JATGH Bl HHR <& 5 2, S UT TR Td I8!
gl

S goIc W I3 ZIRAICR] Bl Hl BT Ugamdn 131 51 U8l § & R 20% S §aiT Hl AT, 319
I HESTHR 8% B AT T 81 XeTd | 1T ST dTet il W= a1l & 31erdT g AR €, S
TR AR S 31 PR TRIE] DI HHR Ale Bl IIGRT TATH 6T T 81 $H 8ABIET TIBRI Dbl
I A1 B TS 8, FAER B STIE IR ST, SAfh E9R, Sl BHR SASRET §IDR JT 8T
TG, B TR ARBR 7 8% B TR A oA o BT BT fhaT 7, STy TI9 e &) gTerd iR
TTell 81 7S 2 3R W HHR g o B

oI | Y4 AIel D WIS R S T4 oy T o1 et off fob dhegr AR A 39 goie W el
IR WP TTE 1 & IUTE IR S Bifers JfaeT, =1 Sedi Bl dv a7 S ARa A 281
TRd B &, TT FRT I ST 81 WRPR 7 AR 1 987 HARY AT Sff B S@Teed! SR
TR B B o1 IR QR Q27 H RS DHR UTH IST] D1 RE TETTHAT ATGL UTH IS Dl YB3 bl
g...(Taum)|

) 5 fheiR A1ed (SR Y<2): &1 3ATYH] AT . .(FGHT)

St oI UTSE: T 3T U I ? AMID] DS D & FAT? .. (TG T, 7T I T
.. (I

BHIRT T IR & b T8 FHRT AT ST 7 ST AT JFSHR T TSI b HIedH A
P, IGH TP TMid P o7 T 80 IR BT G R+ Pl FaeqT oY, I+ 80 IRg B & I=i7
FEF, U, fISTel, e, SRTdTe 3R TR AR AR Faensit o Sueter Hrrar, dfdh o
TRGR | T T & o0 AT 10 ARG T B} AT DI 81 SFH W T dadl 1000 Tiai b IR H
U} AT AR 6T ST T SIS ITaens] feha T 81 98 TRIe & |1y 81k &1

it < fHeR F1ea: MU 50 HRIS TU BT A ...(FFETH)
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please.

571 FOT91 YIS d: 31T Al T8 o¥1 X8 &, SA(CTY ATY U ST ...(SAGLT) 319 g9 5077 b e
...(cTaYT)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, look here. ...(Interruptions)...
Mr. Pathak. ...(Interruptions).

47} oI YIS MY U IS f 72T, Mae! 1 fahd 81 381 2 ...(Fae )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, please sit down. (Interruptions)

S} I ARV A1 (SR U2 FedTs G B 539 81 © ...(FIe™)
7} o191 YIS MY AIfeH 1 3R Il .. (FaeT)
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak. ...(Interruptions)...

47} FO191 YIS d: Ugd AT 31, R aldl . .(R@e) TRIa1 &1 GH g4 B ...(FaE™) A T
T HRAT ..(FGLT) IST 3T, HTeA] 7SIl BRI ..(GLT)

7} IR ARTIAVT AT, (STR U2 AT TAd SIAR] AT GANT ... (L)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, you sit down.
...(Interruptions). ..

ot goI91 UTe®: TR, IE 919 § B 9 T Bl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sahu, sit down.... (Interruptions)... Mr.
Sahu, take your seat. ...(Interruptions)... Mr. Sahu, take your seat. ...(Interruptions)... Mr.
Pathak, look here.

7} SOl 9IS dh: W, 3R BIs YT A 1 f$ecd &x 8T 3....(Fqu™). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sahu, sit down. ...(Interruptions)...
Mr. Pathak, yes, | know, there were some disturbances. ...(/nterrupt/ons)... But, you have no
business to look back and talk. You remember it. You have to address the Chair only. You should
know that.

i} sToTeT IS ®: W, IR DI N A 31 feved F 38T 8 A1 89 R HX....(WAUH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Interruptions from others, | don’t approve of.
...(Interruptions)...

# FOI 9IS IR, 3R G UR UL DI B ATET B, Al ... (FIIH). .. IHBT
foR1e == BT ... (FAUH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have no business to interrupt.
...(Interruptions)... Tjﬁi’, ?jﬁli’ ...(AYM).... 39 IfST....(FFEM)... You have no business to
stand up when | am standing. ...(Interruptions)... Sit down, sit down...(Interruptions)... You
have no business to stand up when | am standing. ... (Interruptions)...

7} FOT91 UToh: SUAHIEIE HB IS, J31 DI P 3B I8 I A ...(FALM)....
Igquread (3. 915 RA): 39 ggel 3 91 YA .. (FEEH)....

N} FOTeT ITSe: Y31 BT P A< A8 I M ©...(FFHM)....

IuruTegel (1. 9191 $RIA): 39 g5l A1 91 Gl .. (FaE™). ..

M Fow eE: JfFT R diw F SAP-Cral BN (@) § W aepm
+..(HTIT)....

IgquTEde (. 919, PRIF): 19 vgel A0 a1 YA ..(FaHm). ..

USH S, AT U T AR T, g g1 AIGH ol olfh, 3MaD! ST Al 8141 a1y fob
JMMIDT TR B TS HRAT Bl 3R Bl YD fS¥d T AT I8 AMIHT B 781 & {6 7% I8 I
SITST B | TE follow FHRAT HRT B B...(TILH)....

Y Forer UTS: W, H STST e FRIET § ....(FAYM)....
SIS (Fﬁ. LiAc g?ﬁ'!ﬂ): S| -y, S| 7| So, if you want to continue your speech, you

can continue. But, remember, don’t look back. You address only the Chair. Then, with regard to
other Members, Sahu Saheb and other Members, please don’t try to disturb. Why do you
want to try to disturb? When your chance comes, you can speak. Why do you want to trouble
...(Interruptions)... Please don’t do that. ... (Interruptions)...
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M I ARU AOE AR, SR Y H [Tl T 5. . (). ... T TR H SR AT
<y ...(aaem ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; Sahuji. ...(Interruptions)... 39

3fev, sfev...aum)...
oY IoI91 UTe®: FBISY, 319 95130 B ITcl 8l & ...(FIUH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, don’t look back.
...(Interruptions ... Mr. Pathak, you address the Chair. ... (Interruptions)...

oY Io191 UTe®: 33 BH Hds 95190 B dTcl T8l © ...(FAHT). .. 3T ST TH < IY fh
g 3T BTH B ...(FALIH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You don’t look back. ... (Interruptions)...
7} FOT91 YIS e: T4 7] RT3, T4 I8 T dlet| ... .(FALH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, don’t look back.
...(Interruptions)... You address the Chair. ... (Interruptions)...

Y orer UTS: e, 39 By [ B g A ... (Fau™). .. U U of ...(FaEm). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don’t look back. ...(Interruptions)... Mr.
Pathak, if you look back and speak, | will expunge everything from the record. | will ask you to stop
your speech. | am telling you.

7} FOT9T YIS a: HEIS Y, TTIY AR WET-WT R1Y 8 [ 3R Pl ARHIT a1 BT Al 89
I R SRR Al | .. .(FEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; you address the Chair.
3ft IOV YIS B SMMUDG AT dleiiT| Afdh, 379 Hiey 6 a8 fio 3 fewed T x|
SywaTege (. .3, FRI): S 71 9 aiferg

DR. AKHILESH DAS GUPTA: But, Sir, he is making a personal comment. That is the
problem.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don’t worry. | will take care.

Nt IO UISH: WX, IR AR T P IR H IS DI ITET BRI, I9 89 M-UID oIS
S| ... (TaHH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; you need not tolerate it. | am here
tolerating it. | will tolerate it. You continue your speech. ... (Interruptions)... It is not your job. Your
job is only to address the Chair. You understand it. This is my job.

S T UTSd: W, 39 IoIC H AN IRIA] DI AT < HT 954 36T iy foran mn g,
slum-free India &1 ST ®1 TS B, oAb TTHIOT YR & IR H, TG S IR § BIs W I 18] bl T8
B3R 7 Y SfexT SITaT IS, S P TRBR P HIEH I 19T TRBRI D1 {FeTd &, ST &R0
IS & IR B FIaR {5 7311 Paet 25 BOIR BUT ST 3MET ATSTT & AT W BPL IRARI
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P fAreTd X8 €1 89 3MTh H1egq I G- H31 S A g ST T8 & b 25 ETR BT & B -7
TR g ST, T BT STO? ITHI01 8137 | X8+ a1l TRIET & aR H ff ORAR B fIaR w1
Bl

HIBR 7 37 goic H Aol Bl e & IR § Al 1d &1 81 IR Y &b FaR Iog
g, SN &< 719 &, S99 1 fIgaor e guf 819 @1 8, Aifh i 7o g 1Y & a1 51 BIT
g 8, S8l BN S BIRCH P WIS I8 &, S8 AgG(ad SITf JAT S ST &
ST REd €, S Tl & fAEde’o & IR § 59 qoic | SIS J1ag 78] [Ha1 737 21 FRBM
BT & T8 B8 AR BT ISDINIT HICT 6.8 TTerd F 1fdres T2 81 Faval 8, oifh 757
BRI A P81 AT & [ T8 =1eT 4 Ufererd 9 1feres 7 &1, S b 7521 & A1 311 ueild s
gl

AR, HERTSE § GG 81 JrIs Pl SHD! ST GIRT & 7Y 500 HRIS 2T AU MY &, <Afb
Y1 SURTHTEE] FBIed, OGN + AERIE b 3 fhdl & IR H goic | Bl Uae T8 (6T,
S SR @RI b FaDhR H SCHBAT PR DI (G0 61 STh g H ARBIR - SIH BIS YTaLT T8
forar 21 v Heg™ BT & 5 R ATt aoTe < R IS B G R &1 HAT A Bl
AIfeh FERTSE & 39 faT™il & R | IS 91d T8l dal T &

AT SUHTETE HEIG Y, 37T BTAld 984 WRI9 21 GAd Siid o1, TSR 7 o1 By
IS 919 781 §, Ifp IRBR H 9 AN &1 I8 TR ® {6 7 <91 & 94 991t &1 =aret 7, |94t
BI A1 AP Tl 3R U VAT Te <9 H UG P, FRI S BT A ST Bl G4 aif Bl
AEYA 81 [P AR ST & I 21 I8 TRBR T4 Bl 51 HE IS, HET 11 [ T8 3719 e+
&l

HEIGY, 39 WRBHR & Ugcl IRATY IR F e, TR 91 989 Foil 3R Al a1 & 3iax I8
IR-IR B&1 AT b &H URATY] PR ST B ST I& & dMih o0 H IRIG Bl HicAT 4, IqD!
SITST ¥ fISTel! STef, At 9% g @1 a7d & 3 39 IoTe 3 IRATY] R 1R WRATY] fasiell & IR #
HEl BIS Tat TE 139 TTa &) e & IR #, R o1 71 uiferarie # st foran SIrar veT E,
I@! Wt Fat T2 2 b 39 ol Ppear # fasiell v STerft? 39 91 @t ot 7= 781 & {6 saara §
9 & B H U dod Al STel TG AT 2| HEIGd, I8 el 741 {F AleR S0l 9 BM Fel,
Ifh & 31T & wred A fat H31 ft  TE YBH1 A1e § b T Aol o1l qIRE! 719 el ?
MU ? <ifp 59 WRPR P gRT TNIE! BT AP IS BT TR AR SR & FifPp INHR g
TR 8, 379 <2 B ST YR AT FAT PR A<l &7 SIS Helad, § 3TYb Aeqq A I8i U
d] T AT BT AT § | U 3R BRT B D! Bl Wpel § “Teh TRIF IRAR” TR e
o™ 31 BeT T S T & 7 forn, U TN IRIR 271 394 fUar Wi, 7 TRi9, IRIR § IR
iR, I TRIG| ITH! T UTS] BR AR ITdT1 $IgaR W TWI| 39 IRIR & g -afeadi ol
Wpel Ble JaRT TR $I5aR ¢l UTS! BIR # ST SR 2AT| I gedf “dTST” S 8lce H 8 H
T o @M1 @1 u1d 91 U TR IRAR & IR H S MR BR B g9l 7 essay fordT 1| VT
HEYH BId1 & [ ARPR H 9 ART WY I essay BT IREBTT BT A A AR I H o &
HEIGY, § 31T ATETH I TRBR W ARG BT ATE1 § 15 Paxd 7 AT <2 &b AR Bl Aal
B BT HIBT AT BT H AN T BT 37U AT BTHT DI AT TR, §&I P} 37T TR T
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HaT B BT HidhT faT 21 fUeet 60 ATell § A 50 AT 31T DI 81 <2 B AT R BT AlbT el B,
379 31T T&1 HTH BITTY 1 <2 DI AT T dTel 811 AT B < b I HSTT QY DT T IRTHR
TG Sifes ET-EA BIvAT b e UR el U 2, T4 §H I7eb Y1 D! Il Y < 41ed|

IS, H U 3IR RIY BT 18dl §1 $9 Ioic § <X AR WAL & el o T 8,
AP <21 & 3R AT TaFul B FHRAT W Hael qore I g a1 T 51 Helad, FAR
T4 T8 HAT ST IS B 1 8H el | TaRaeTdel &I THR1 Bl Tl (19eT Fahd | §H $HP ol S@=1 IS
5 TR AMIRTD, e T WiMfered MeR a1 €2 3MRaR I i AR S % @l &1 &6 Sxg=T ST
o A I & I 98 TP I HY AR < P & FRIE AN B S o 12 3 R Uh
P G B AN Bl Rea] YR A I a1 7471 317 & 84 Taaell 897¢] &1 GG fHefd T
21 TRBR A MU B0 [ I A1 I DR b I gRTH A BT HI Y| J BIs faaeh
JTdhare! T8l §, SAN I P oI B I Iidid B b ISP Ued) TR o Thd & 3R 59 avg
DI TR AT H GeHRIT el Favd 2

HeIed, H e 3iR HEaqu] aTd Bl 3R 3ATT BT ST AT AT T8 §| ARPR Jolc AR
2, S WY AR, b 21 319 WRBR TATT 39 BT BT & 3R ST &b AT+ el 1) IGT SHRT
duty 2, T 21 # fo7 a1 A SiTelt vt TSIt < 9 3 X2l &, 39 9 H v7g #it 9 fa A,
T Bl THRAT A AR ST TSI AR SugHTRdel 7RIS, I fUsd &A1, W us
HWITE Gd W o o1Q # o U Tferarie & ATM H fTel 91 S U &1 514 H gbT IR 9ol
A1 U1 AT I8 U 1 B BT STell Al qifdrie & ATM 3 ddl 8159 IR “Fake” for@ o
T i foram T g

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, you are not supposed to exhibit like
this. Don’t do that.

7} SO YIS a: 3R 31T AT < A1 H $HP] e H g1 18l g

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are not permitted.

DR. V. MAITREYAN: It is a document. He is authenticating it.

Y o1 UTSd: H SHP! We W I A1edl gl
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): For that you should have taken permission.
Y goeT UTSH: TE I UIfeaTic & ATM ¥ el 8 iR 98 Y- e © ..(gaem)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Exhibiting is against the rule. Don’t do
that.

DR. V. MAITREYAN: He is authenticating it.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You cannot exhibit any pamphlet or
anything.

SHRIMATI BRINDA KARAT (West Bengal): He is taking your permission.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have not permitted. Then, why do you say
like that. | have not permitted to present it on the Table. For tabling, you should have taken the
permission. | have not permitted.
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1 SoTe 918 h: DS 91 81| 31T A YR a1 G +Aiforg)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If you want to bring that issue, you can bring
it in a different way.

sft g9 UTS®: R MY HE1 2 foh 9 are fabd=r +ff areet qoie a1 <, oifep afeg &x
STell currency ®1 HIRA | M A T8l b UIHH A1 §ART Iolc $B el B Ghdll AR T3
SrfaRe Aue Bl S| . ()

At .. wrore (Guifes): Baf | AT ATl e ?

$it g9 9ISH: ATM W1 Parliament Annexe & ATM i #+ I8 fhTel 3R <19 34 g X
AT A1 GPIER - 5B IS “Fake” foRg B g a1fU9 fohaml #-7 3Tqd 31R1e 8 fob U 1R
w2l IR TRBR DI & <77 G 6 ST currency ®I Fgw™ # 3117 | H¥ AdBT ST 3R
AR fedeI ®l e 81 ¥ $H BT SY| § SIT&T a<h 7 o Y, U] g=gare S
B Y AU I FHTE PR g1 5T fewg | <1 A

SHRIN.K. SINGH (Bihar): Thank you, Mr. Vice-Chairman Sir. Let me get back into fashion.
The fashionable thing these days is Kautilya and let me begin by, therefore, quoting one little stuff
from Kautilya which the Finance Minister perhaps should have known. Kautilya said, ‘That a king
with a depleted treasury will eat into the vitals of its citizens and the common people’. Obviously,
Kautilya was not a mere economist, but perhaps, an astrologer to have known the configurations
of Indian finances of 14th June, 2010. It is not as if that the Finance Minister who is no novice to the
world of finance has’nt done a credible job in balancing several asymmetries in perhaps seeking
relaxation from fiscal rectitude to fostering growth, forgetting inflation, reviving consumption,
putting money into infrastructure, rural development with a view to try and get back the country to
a higher growth trajectory. In this balancing act, which is quite credible, there are several
important factors which | thought he has overlooked. First and foremost is the issue of
sustainability. | don’t want to go more into this but the raw fact remains that a 6.8 per cent fiscal
deficit of the Central Government when added to a four per cent deficit of a State and add it to
under-recoveries of 30,000 crores on current prices of petroleum with a likelihood of prices going
up and with a lot of under provisioning on account of other things which will happen, the fiscal
deficit will turn out to be close to 12-13 per cent of the GDP. This alone entails at least a Rs.
4,00,000 crores of borrowing. The explanation that Rs. 2,00,000 crore may come out from open
market borrowed operations of the Reserve Bank is, perhaps, a fiction because, we know that an
open market operation of this nature is neither possible nor feasible, and that the only ultimate
outcome would be a substantial monetisation of the fiscal deficit and, that, Sir, this embeds the
system with deep inflationary pressures. So, there are inherent serious concerns on the macro

fundamentals of the economy.

In fact, the hon. Finance Minister goes on, perhaps, to recognise this a little later, but not
before he has gone to another fiction. That intermediate fiction is a document which he has placed
along with the Budget entitled ‘Medium Term Fiscal Policy Statement.” What does that Policy
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Statement say, Sir? It says that next year and the year after, the fiscal deficit, including the
revenue deficit, would undergo a correction of 3 percentage points. There are no expenditure
plans. Or, what expenditure plans would be rolled back? There are no additional revenue
realisations. The expectation of corporate revenues going up by 15 per cent, with income tax
revenues going down by 6 per cent, is something which totally lacks credibility. In fact, the only
truthful part of the Medium Term Fiscal Policy Statement is the concluding part of that statement.
What does that conclusion says? With your permission, Sir, | read it. The last sentence of the
Fiscal Policy Statement says and | quote, “Without putting at risk the revival process, the
Government will look at exit strategies as soon as there is an improvement in the economic
condition.” This is a more realistic statement, because here the return to the path of fiscal
rectitude is an open-ended one. Therefore, this is in sharp contrast to what he has said
earlier, namely put definite numbers on what he intends to do next year and what he intends to

thereafter.

My second important issue and quarrel with the Budget is this. Does the Budget address
the fundamental issue that this is the right strategy to reverse in the decline in the growth rate?
Independent international studies have shown that the Indian economy had peaked in 2006-07.
If you look at really the third quarter statement of the year 2006-07, the GDP growth has climbed
up to 9.6 per cent. The manufacturing sector has climbed up to 12.2 per cent. For every
successive quarter, after the third quarter of 2006-07, there comes a decline till you come to the
last quarter of 2008-09 when the GDP growths have collapsed and the manufacturing sector is
down in the negative. The point | am trying to make is that the decline of the Indian economy,
the GDP growth and the manufacturing sector began much before the global crisis had hit us.
Therefore, to really put the Indian economic situation contingent on the exogenous variable of a
looming global crisis is misleading us. We, therefore, need to ask ourselves a question that,
perhaps, the economy had run out of steam. Perhaps, we need endemic solutions. Perhaps,
there were institutional bottlenecks. Perhaps, there were infrastructural bottlenecks. And, till,
therefore, these begin to get addressed, this kind of an artificial fiscal stimulus package will only
bring a temporary reprieve, because it will not address the more fundamental endemic causes
which led to the decline of the Indian economy one year before the beginning of the global

economic crisis.

My third point is about the quality of stimulus. Sir, out of 120,000 crores extra which has been
put into the system, Rs. 44,000 crores go to the Pay Commission, Rs. 33,000 crores goes to the
interest payments, Rs. 10,000 crores goes to contribution to the International Monetary Fund. In
fact, the real increase in areas on which Government claims a lot of credit for is a miniscule about.
If you combine, for instance, the NAREGA increase with the Grameen Rozgar Yojna, the increase
is 0.7 per cent. The SSA programme, the primary flagship programme on education, there is a

decline. Inrural development, the increase is only 0.38 per cent. On child welfare the increase is
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awfully 0.8 per cent. In fact, the most of the increases have gone on into boosting consumption,
not gone into capital creating assets and not gone into those investments which will have
long-term multiplier effects to the Indian economy. Therefore, first and foremost, the increases
are nominal and they have gone into directions which may not leave a permanent impact on the

economy.

My forth point is that a lot of credit has been taken by the hon. Finance Minister for the
introduction of GST from 1st April, 2010. | recognise this is an important step. But, perhaps, the
Constitutional legal changes which are necessary and the kind of harmonisation of many
differences between different States and the consensus building in the political process we are
really running behind time and we only hope and wish that he is able to do so. Let me say this
that nothing would be more terrible than to hastily introduce an ill-conceived GST, because that
will only enhances the distortory tax structure. It is better to plan and introduce more carefully.
My fifth point is this. Nothing has been done to improve the overall climate for private
investment. In fact, the one, on Integrated Energy Policy, again, is flawed because we have
tinkered with the policy. We have not tried to own our past contractual liability on oil and gas.
We have suddenly changed regimes without giving a proper notice. We have detracted from
credibility and from investors’ confidence. So, Sir, the short point is, India is in a debt-trap. At
today’s debt numbers of roughly 87 per cent of the GDP, the Government owes every Indian Rs.
45,050/-. In 2011 and 2012, the Government would owe every Indian Rs. 67,375/ -. Look at the
kind of miniscule tax breaks. Look at the kind of woeful debtrap, which the Government has
created. In fact, one can only end up by saying that all that the Finance Minister wishes to say,
in his fiscal policy statement, is, “Oh Lord | Make me prudent. But wait for it, not now.” And, in
fact, hopefully he does not end up by saying, “Blessed thee be to the newer generation because

thou shall inherit my debt”.
[MR. DEPUTY CHAIRMAN in the Chair]

So, what is really the path forward ? | would like to say, for the submission of the Government, ten
very quick suggestions. First and foremost, make greater fiscal room to allow States
half-a-percentage point more and reduce the fiscal deficit of the Central Government by half
percentage point to keep the equilibrium going. Second, stop cherry picking and have a more
equal treatment. | have no problems with giving cherry-picking to West Bengal, to Maharashtra
and to other parts of the country. But do so equally, in an even-handed way to the other parts of
the country, following the cardinal principle of fiscal federalism in which we play a political
neutrality in devolution of funds and in being able to start and initiate development projects. Third,
come up with a more credible detailed White Paper on returning to the path of fiscal rectitude, with

a better outlined path of fiscal consolidation, not by mere rhetoric, but with stiffening of political
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spine, which comes up with a credible action plan. Fourth, the Finance Minister, on page 40 of his
Fiscal Responsibility Programme, has come up with an excellent suggestion to set up an
Independent Evaluation Office to go into public outlays. Set up this office as soon as possible

since so much faith has been placed in public outlays.

Fifth, create an office of public debt to begin to obviate the conflict of interests, which the
Reserve Bank has, since the Government has an enormous portfolio in the management of
public debt. Sixth, restructure the Reserve Bank of India by creating a separate banking
supervisory authority to again obviate the conflict of interests in the Reserve Bank, managing
two kinds of areas where there is an inherent conflict. Seventh, based on the President’s Joint
Address, urge the Ministries to come up with individual papers on what their action programme
is and how they intend to take forward the many ideas embedded in the Finance Minister’s
speech. Eight, Mahalanobis, | am sure Brindaji will agree, was no reactionary. Writing fifty years
ago, he talked about the need that in the constitutional scheme of things, fiscal federalism, in a
new polity, needed to be revisited to give India a comparative advantage of a large labour force
to be able to create employment outside agriculture and seek livelihood in labour-intensive
manufacturing activity. Ninth, come up with a medium-term programme in the legislative
domain, not merely in the area of what people describe as neo-liberal economics, but in other
areas, like, in health, in education, in Judiciary to be able to have a kind of growth, which is
sustainable, which is truly creative, and which is inclusive. Finally, Sir, let me say that this
Government has come back to power with a huge mandate and has come back to power by
making huge promises. People remember these promises. Therefore, begin to perform in a
credible way because, surely, you will remember that the memory of creditors is far more than

the memory of debtors.
Thank you, Sir.

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, let me begin by quoting
Thiruvalluvar, one of the greatest poet philosophers that the country has ever produced.
“Hon. Member spoke in Tamil”. “A State, a Government is one which is capable of evolving
policies, which is capable of creating wealth, which is capable of safeguarding wealth, which is
capable of distributing wealth equitably.” | doubt the Congressled UPA Government can live up to
this definition of Thiruvalluvar. The Government claims it has got the renewed mandate and the
mandate is for inclusive growth and equitable distribution. | question this; | substantiate it with
certain observations. Coming to the fiscal stimulus, the Government talks about fiscal deficit
which has increased from 2.7 per cent to 6.2 per cent of the GDP in 2008-09 amounting to
Rs.1,86,000 crores and that the difference of 3.5 per cent is the total fiscal stimulus. | do not
agree with my good friend, Shri N.K. Singh, because we all know that the impact of global

economic crisis is not restricted to the larger organised segments of industry; it is serious among
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those engaged in informal economy. The Government’s policies of liberalisation, privatisation and
globalisation have made the poor people in the informal economy gain little when the economy
grew rapidly. According to the National Commission for Enterprises, in the unorganized sector,
during the period of growth — 1993-94 to 2004-05 — the benefits of growth bypassed the 77 per
cent of the population who remained poor or vulnerable with average per capita daily consumption
levels of below Rs.20/-. It is clear that, now, during the current slow down, it is exactly these poor
and vulnerables who will be affected the most adversely. Does the Government have any answer
to show how much of Rs.1,86,000 crores went for the poor and how much went for the corporate

sector? This is my first issue.

Secondly, Sir, the Budget ignores the Scheduled Castes, the Scheduled Tributes, the OBCs
and other minorities. When we talk of inclusive growth, unless the Budget addresses the concerns
of these weaker sections, we cannot have an inclusive growth. The Special Central Assistance to
the Scheduled Castes sub-plan is the single most important scheme for dalits and the lion’s share
of the Budget of the Ministry of Social Justice is, generally, set aside, which is used exclusively for
the economic upliftment of dalits. What is inexplicable is that the SCA Budget fell from Rs.577.71
crores in 2008-09 (Revised Estimates) to Rs.469 crores in 2009-10 Budget. There is a demand for
more allocations of Plan funds, according to the population of dalits in the country under the
Special Component Plan. These funds would amount to roughly Rs.50,000 crores but the Finance
Minister submitted a Budget which reduced the SCP allocations for dalits by 18 per cent. The
imbalance between the concern for dalits by the Congress Party seems to be farcical, looking at
the allocations in the 2009 Budget. Sir, | can go on quoting the figures. The Rajiv Gandhi National
Fellowship supports dalits to pursue M. Phil., Ph. D. The fellowship allocation fell by 10 per cent
contrary to the increased demand for the Scheme from Rs. 87.94 crores in 2008-09 (Revised
Estimate) to Rs. 79 crores. The same scholarship has been increased by Rs. 13 crores on the
tribal side. Sir, interestingly, the allocation for Ministry of Minority Affairs has increased by Rs. 1076
crores. | welcome it. It is a positive thing which has been done after so many years.
...(/nterrupz‘/'ons)... And, the allocation for Ministry of Tribal Affairs has increased by Rs. 1235
crores. But the allocations of Dalit has been increased only by a mere Rs. 77 crores. Then, what is

the meaning of ‘inclusive growth’? This Government will have to think over it.

Then, Sir, coming to agriculture, the Government claims that efforts will be made to ensure
that the Indian agriculture continues to grow at an annual rate of 4 per cent. But actually the
agrarian sector has witnessed a sharp decline in growth rate and there is a fall in the production of
foodgrains. Except for rice which has registered a marginal increase of 2.4 per cent, you will find a

decline in all other varieties. There is decline in the production of wheat, decline in the production
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of coarse cereals, decline in the production of pulses and there is an overall decline of 1.4 per
cent in foodgrains over the target. Now, how can we protect our agriculture? Sir, agriculture
is in deep crisis. The farmers’ distress is unprecedented, but the Government has not
accepted the recommendations made by Swaminathan Commission even to bring down the
interest rate to 4 per cent, simple interest. That is what they are asking. Even the Budget talks
about 7 per cent. If they repay, they can have a concession of 1 per cent, and this is also a
mockery of our agricultural sector. This shows how the agrarian sector is treated by this

Government.

Sir, due to constraint of time, | am rushing the question of disinvestment. Here, | do not agree
with the Government the way it wants to sell off the public sector undertakings. We had enough
discussions in this House. | do not agree with BJP also. Mr. Venkaiah Naidu has said, ‘The
Government has no business to be in business.” But he tried to over simplify the entire issue by
saying, ‘why Government should sell Chicken Biryani or Mutton Biryani.” It is not so. Sir, the
reserves and surplus of Central Public Sector Enterprises was Rs. 2.59 lakh crores in 2003-04
when the UPA came to power. The same has gone up by another Rs. 2.26 lakh crores and stood
at Rs. 4.85 lakh crores in 2007-08. This is the strength of the Indian economy. Why should this
Government think of demolishing these public sector undertakings? It is Pandit Jawaharlal Nehru
who called the public sector undertakings as ‘modern temples of modern India.” Why should the
Government demolish these modern temples which give strength to our economy? Mr. Arun
Shourie is sitting here. He was the Disinvestment Minister when the NDA was in power. When
there was a debate in the very same House on this subject, Mr. Pranab Mukherjee, the present
Finance Minister, who was in Opposition then, told the BJP-led NDA Government, ‘For God’s
sake, don’t try to befool everybody that only disposal of capital assets is the core of economic
reforms.” | think, Mr. Arun Shourie must remember this. ‘For God’s sake, do not try to befool
everybody that only disposal of capital assets is the core of economic reforms.” It was Mr. Pranab
Mukherjee when he was in Opposition. Now, when he is the Finance Minister of the Congress-led
UPA Government, | would like to remind him his own words. Why do you want to destroy the
capital assets that the country has built over the years? That is why, we do not agree with the

Budget which speaks of disinvestment, Sir.

Coming to other issues, the Economic Survey which was presented in Parliament, quoting
the United Nations Development Programme, ranks India 132 out of 179 countries. India is ranked
132! Many Asian countries including China and Sri Lanka are ranked above India. What is the
problem? Currently, India spends close to three per cent of its GDP on education and less than
one per cent of its GDP on health. There is an increase of about Rs. 2000 crores in the Budget’s

Plan expenditure for higher education. | welcome this. We need more investment in higher
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education. But, primary education, which should be the real strength of our education system, is
totally neglected. Allocation for Sarva Siksha Abhiyan and Mid-day Meal Scheme remain the
same. There is no mention about the Right to Education Bill. There is no increase in the allocation
of funds for the National Child Labour Project. Then what is the inclusive growth that we are talking
about when we do not have the needed approach to fight economic exclusion of the weaker
sections in our society ? It talks about the NREGA. We had enough discussions in this very House
about it. The NREGA must be implemented with a view to building assets in the rural parts of our
country. The poor people, the agricultural workers, can be the targeted groups. They can be
given land and this scheme can be used for bringing uncultivable or uncultivated land under
cultivation. Thus, they can help the economy and the country. There is no mention about the
Urban Employment Guarantee Act, which is being demanded by several sections of the people.
Even when the Employment Guarantee Bill was being discussed, we always wanted that it should

be a universal, countrywide scheme. Why is there no mention about this?

Coming to the power sector, there is mention about power where the Budget really reduces
the basic customs duty on permanent magnets, a critical component for wind operated electricity
generators, from 7.5 per cent to 5 per cent. My point is, Government should give more priority and
pay more attention to the renewable energy. Even in the case of solar energy, Government can
take up the issue of building solar energy plants in the country. We have been gifted with a lot of
sunlight and heat throughout the year. We can think about this, because | don’t think nuclear
energy is going to be feasible in the coming years. After seeing the G-8 statement, | really doubt
whether India will have access to nuclear fuel in the near future. So, this is one issue that
Government will have to consider. Then, about the funding of political parties, | agree with my Left
colleague who spoke on this subject. This Parliament will have to consider the observations of the
Indrajit Committee on State funding. In fact, the committee was constituted when NDA was in
power. And if corporate houses want to join the democratic process by monetary contributions,
they can contribute and there can be a separate corpus which becomes part of State funding and
there can be a level-playing field for all political parties. Then, Sir, the Budget gives Rs. 500 crores
to Sri Lankan Tamils. We have been demanding it and it has been the demand in Tamil Nadu also.
At the same time, my point is, what is the mechanism to see to it that that money will be spent on
the resettlement and rehabilitation of Sri Lankan Tamils? | agree with Mr. Venkaiah Naidu who
spoke on that subject. The situation in Sri Lanka is horrible and the Tamil people are undergoing
unimaginable sufferings and hardships. When our Government contributes to the tune of Rs.500
crores, | think there must be a mechanism to see that money is spent on Sri Lankan Tamils. Then,
Sir, | would like to speak on agriculture. The Government talk about indebtedness of farmers and

suicides of farmers. But a thing is missing, that is, remunerative price for farmers. Wheat-growing
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farmers get Rs.1000 per quintal. But what about paddy-growing farmers? They are demanding
Rs.1000 per quintal. What about sugarcane growers? They are demanding Rs.2000 per tonne.
This Government has no respect for the recommendations given by Agricultural Price
Commission. They have accepted a certain amount of Rs.1550 for one tonne sugarcane. How can

you overcome the crisis in agriculture ?
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: This is an important thing. Finally, | must conclude by saying that this
Government is increasingly coming under pressure from various big business corporate
houses. It is Cll which claimed this mandate for fast track reforms. Again it is FICCI which
said, “Pull out all stocks and unleash a slew of reforms in the areas of pension, insurance,
banking, disinvestments, labour, private participation in Defence, retail, etc.” Mr. Venkaiah
Naidu also said, “Go ahead with all reforms. Why are you not showing your guts?” This is the
point which the country has to understand. If the poor people will have to be protected and
the development will have to be inclusive one, | think the Government will have to amend its
policy which is a neo-liberal, which is a neo-liberal economy and which is a neo-liberal
approach in every aspect of our economic management. With these words, | conclude my

observations on the Budget.

DR. C. RANGARAJAN (Nominated): Thank you, Sir, for the opportunity to speak. All of us
know that the Finance Minister had a difficult balancing act to perform. On the one hand, he had to
step up the Government expenditure in order to stimulate aggregate demand, on the other hand,
he had to keep the fiscal deficit at the reasonable level. On the whole, he has done well. But | am
afraid that he has kept the fiscal deficit at an uncomfortably high level. This issue needs to be
addressed. This is not fiscal fundamentalism or anything like that. There are adverse
consequences of high fiscal deficits and we should not underestimate the consequences. The
fiscal deficit for the last year for the Central Government was 6.2 per cent and it is 6.8 per cent for
this year. Add to it, the State deficit of 4 per cent. This alone adds to 10.8 per cent, not including
the other off-budget liabilities. Therefore, we are caught in a very difficult situation. The level of
fiscal deficit is far beyond what is sustainable over a period of time. Maybe in times of emergency
and in times of difficulty, we might be able to tolerate the higher level of fiscal deficit. That may be
s0. But | think we need to have a clear understanding of where we are going. The consequences

of the high level of fiscal deficit is this that the outstanding liabilities as a proportion of GDP goes

up.

As far as the Central Government is concerned, according to the Budget papers, the
outstanding liabilities of the Centre to the GDP will go up from 59.6 per cent to 61.4 per cent in one
year. So, this is the extent of the impact of the high fiscal deficit. Let me explain a little bit more.

There are three consequences of fiscal deficit which we must note. First, interest payments, as a
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proportion of the revenue receipts, go up. And, as interest payments pre-empt a larger proportion
of the revenue receipts, less is available for productive investment expenditures. Now, this is one
consequence of what is really happening. The interest payments, as a proportion of the Central
Government’s revenue receipts, were 47 per cent in 2003-04. Because of the decline in the fiscal
deficit and other measures taken, it came down to 31.6 per cent in 2007-08. In 2008-09, it has
gone up to 35.0 per cent, and in 2009-10, it is budgeted to increase to 36.7 per cent. Now, this
large pre-emption of the revenue receipts for interest payments means that in order to provide for
productive investment expenditures at the same level, more deficits will have to be incurred and,
therefore, a vicious cycle is set in motion. The second aspect of the high fiscal deficit is a crowding
out effect. At any particular point in time, there is a finite amount of resources available. As the
public sector makes more demands on it, less will be available for the private sector. Now, in
some situations, the pre-emption of the public sector, out of these resources, may not do any
harm. If the private sector demand is weak, or if the private investment is weak, it may not cause a

serious problem.

But, once the private investment picks up, as the stated objective of the fiscal stimulus
package is, then you get into a situation which will pose a serious allocation problem between the
public and the private sectors. And, the third consequence of this is the high level of borrowing
and the pressure that it puts on the interest rates. The extent of borrowing by the Central
Government in 2009-10 will be four times of what it was budgeted to borrow according to the
Budget of 2008-09. Therefore, in a short period of time, there is going to be a very substantial
increase in the amount of borrowing that the Government of India will make and to this, we will
also have to add the borrowing that the State Governments will make. All of this would put
pressure on the interest rates. And, therefore, if you want to avoid the pressure on interest rates
and seek to provide some kind of support from the Reserve Bank of India, this will only result in an
explosion in money supply stocking inflation. The Reserve Bank of India could provide some
support; it is not as if the Reserve Bank of India should not provide any support, but any excessive
support from the Reserve Bank of India will add to the high power money and will result in the
stocking of inflation. Therefore, in a sense, there are consequences of high level of fiscal deficit of
which the Government must be aware. What we really need is a roadmap, so to say, for moving

towards a more reasonable level of fiscal deficit.

Probably, it will not be possible in this year. But, the Government must set its sight clear as to
what it should be doing in the coming years. The main cause of the increase in the fiscal deficit is
the increase in the Government expenditures. According to the Budget itself, the Government
expenditures of the Central Government during the year 2009-10 will be 37 per cent higher than the

expenditures in 2008-09. This is a substantial increase. In fact, the Revised Estimates for 2008-09
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was 20 per cent higher than the Budget Estimates. And, now, we have another 17 per cent
increase over the Revised Estimates of last year, and, therefore, there is a considerable expansion
in the expenditures of the order of 37 per cent. Now, some of these expenditures may be very
difficult to bring down also. And, therefore, the Government must draw up a roadmap as to how
quickly and how efficiently they can reach towards the FRBM target. There is a logic behind the
FRBM targets.

The FRBM target is three per cent of the GDP as the fiscal deficit for the Central Government,
and, subsequently, other developments have happened to give another three per cent of the
GDP to the State Governments. Thus, six per cent of the GDP by the Centre and the States
together, is consistent with eleven per cent investment in financial assets by the household

sector.

The only modification that we need to make with respect to the FRBM targets is that these
targets should not be fixed as some targets to be reached every year. It must be treated as cyclical
average so that they may rise during periods of recession or depression, and, fall down during the
times of boom. Therefore, the FRBM targets have to be treated as a cyclical average over the

cycle rather than as a target to be achieved every year.

Sir, the Budget can be analyzed from three angles, the macroeconomic implications of the
Budget, the tax reforms and the reforms’ direction. As far as the macro-economic implications
are concerned, | have already talked. | have mentioned about the implications for the Government
expenditure. | have also talked about the implications for the fiscal deficit. There is one area of
fiscal expenditure over which the Government must really move strongly and that is the area of

subsidies.

Subsidies are inevitable in a developing economy like ours. Nobody denies the role of
subsidies in the system but the subsidies must be directed towards the vulnerable groups, must
be designed in a manner in which only those who deserve the subsidy receive the subsidy. Take,
for example, the fertilizer subsidy. The fertilizer subsidy goes to every farmer, and, it is not very
clear whether this subsidy should go to every farmer, or only to the small and marginal farmers. It
is very difficult to design a policy only aimed at it but some suggestions have been made by the
Expenditure Commission and also by the Economic Advisory Council. The suggestion is to
provide 120 kilograms of fertilizers of a particular mix to all farmers, and, any requirement beyond
120 kilograms must be paid at the market price. Now, this level of 120 kilograms has been
estimated and it would meet the full requirements of all the small and marginal farmers. Therefore,
every farmer should be provided this quantity at the subsidised and anything beyond that should
go at the market price. | think, this is one way of dealing with the problem. Similarly, we have to
address the subsidies which are being given with respect to kerosene and LPG and see that only

vulnerable sections receive it.
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The second dimension of the Budget is on tax reforms. | think, this Budget does not talk a
great deal about tax reforms. Apart from the tax code for the indirect and direct taxes, the only
other reference is to the GST. As has been pointed out by the earlier speaker, Mr. N.K. Singh, |
think, the introduction of GST is important but the introduction of GST without adequate
preparation would have serious consequences, therefore, if it is not possible, to introduce it by
April, 2010, that does not matter. You may introduce it by April, 2011. There are constitutional

pre-requisites which have to be modified, and, therefore, we may have to wait.

But, | think, in the case of GST, proposal is for a dual system. One of the most important
and complicating the problem is the inter-State transactions and unless we have built up
adequate information and database to decide on this, it would be premature to introduce the
GST.

Sir, the third is the reforms’ direction. | think, the Budget is somewhat weak on this. The
Budget does not clearly indicate the directions in which the reforms will be carried out. Let me say
this at this particular point that there is no need to be apologetic about the introduction of reforms.
The reforms introduced since 1992-93 have had an important impact on the economy. The
primary objective of the new economic policy is to improve the productivity and efficiency of the
system by injecting a greater element of competition. Some of the sectors reserved for public
sector have also to be thrown open to the private sector. In some of these sectors, the public
sector has still the dominant role but it has to compete with the private sector. But there is nothing
in the new economic policy which takes away the role of the State or the public sector. As has
been somewhat cryptically remarked or paradoxically remarked, ‘more market does not mean
less Government but only different Government.” Therefore, | think as far as reforms are
concerned, we have to read between the lines in the Budget in order to glean which reforms will be

introduced.

Once again, even with respect to disinvestment, the Budget is not very explicit. But | would
like to say, in contradiction to what my predecessor said, that there is a case for disinvestment.

There is nothing wrong with disinvestment as a means of raising resources.

The timing of disinvestment must be chosen correctly. The Government should not lose on
that score. But | must say that even at the time when the stock market was booming and when the
Government could have reaped a large amount of money by disinvestment, those who were

opposed to disinvestment, opposed it at that time also.

Therefore, depending upon the nature of product, depending upon the nature of commodity,
which is being produced, the extent of disinvestment can be decided. But | do not think that
disinvestment by itself is bad or is incorrect. |, therefore, feel that the Budget has been somewhat

silent on reforms.
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While concluding, let me say that this Budget is primarily an expenditure Budget. It has
focussed on increasing the expenditure of the Government in a substantial manner. This is valid in
the situation in which the economy is placed. But we need to look not only at the level of
Government expenditure, but also at the composition of the Government expenditure. Unless the
composition of the Government expenditure is such as to stimulate the economy, the level by itself

is not adequate.

Keynes did not make any distinction as far as consumption expenditure or capital
expenditure within the Government expenditure is concerned, he talked of the total impact of the
Government expenditure. | think there is a need to make a distinction even within Government
expenditure, between investment and consumption. A larger amount of expenditure devoted to
investment will increase the productive capacity of the economy and support the growth process

at a later time.

But, as | said before, one of my great concerns is the high level of fiscal deficit. Probably the
growth process itself will help, but, | think, the Government needs a road map for bringing down

the fiscal deficit.

Let us also understand that Budget-making is an interesting and difficult exercise only
because there is a constraint of fiscal deficit. Excessive fiscal deficit can blunt the impact of the

stimulus package itself. Thank you very much.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | thank you for having given me an
opportunity to speak on the Budget.

Sir, if you recall the Presidential Address made just a few weeks ago had a number of very
promising, forward-looking statements including the one that | like the most which is, lthe dreary
desert sand of dead habit must be left behind.” Therefore, the expectations from this Government
were high as they should be, especially since in terms of reforms, the last five years have been
eminently forgettable and so there was a hope that the next five years would be in some ways

memorable.

Sir, it was obvious to most of us that fiscally there was very little room for the Finance Minister
to do more than what was already done in the Interim Budget. This Budget is clearly a
wait-and-watch Budget with some additional fiscal support thrown in to try and reinforce the
ambiguous signs of a recovery. So, | call it a sensible Budget, because it has avoided the

temptation to create a flourish at a higher fiscal cost and risk.

But let us be clear, we are in a sticky situation as far as the economy is concerned. The signs
of growth at best can be described as tentative. There are some attempts in some quarters to spin
the precarious fiscal situation as not serious since “even the US is operating a trillion dollar fiscal
deficit.” But with great respect to the spin masters, the US and Western economies have very
different capacities to rebound and are architected very, very differently from us. This argument is

as credible as saying that just because a few companies can borrow large amounts of money, all
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companies can borrow the same. Sir, it is important to understand that our growth over the last
few years has been on the back of sustained investment flows, both equity and credit. And, a
surging services/export sector resulted in a downstream consumption economy that created a
further spiking in growth. Over the last several months and looking forward from the last several
months, it is safe to make some specific assumptions. Given the global credit crisis, foreign
investment flows have moderated. We know that FlIl flows have come down from 33 billion net
positive to minus 11 billion and will show little signs of reversing, excepting for some short-term
phenomenon of funds, playing the arbitrage game between markets, leaving the domestic
sources of capital as the prime driver of investments. Even assuming that liquidity in Indian credit
and equity markets remain high, the problem is that, with the increasing fiscal deficit and
increased borrowing needs of the Government and the Government-linked entities, the odds of
the private sector being crowded out of Rs.5 lakh crore market by the Government’s own
borrowing of Rs.4,60,000 crores, is very high. Simply put, the capacity of the domestic markets to
finance the ambitious investment requirements of our economy are limited and if foreign
investment flows don’t materialize and in significant numbers, the investment side of the equation

of our economy is bound to falter.

Sir, pressing this point further, if investment flows falter, as they have in the last 8 months,
then, the economy will be truly vulnerable — given that the second leg of our economy, that is, the
exports and services like IT, BPO, etc. are already weak because of their linkages to the global

economy slowdown.

It follows from this, that the derived consumption economy is also showing signs of
sputtering, as is obvious from the results of the retail companies and retail sector in general. This
sputtering so far has been gradual and not been sharp which could either mean that things are not

as bad or things are going to get worse.

Sir, given this background, | can understand the challenges for economic strategy and
policy -making for the Finance Minister and the partly self-made predicament that the Government

finds itself in.

It has a significant social spending programme which it has to finance and the economy has a
significant investment programme that it needs to kick-start and pump-prime. Both these
objectives are competing for capital, increasingly limited to domestic banking and capital

markets.

Sir, knowing as we all do that the social programmes cannot be cut, the policy measures in
the Government actions post-Budget that the Government will have to lay out are bold, decisive
and clear administrative measures for these two objectives. Firstly, accelerate external capital flow
and other sources of capital into the investment programmes of the private and public sector in
addition to what already exists, including deepening the domestic debt markets. Sir, the second

one is, reform the Government’s own finances primarily by focusing on efficiency of spending to
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ensure that the Government spending requirements don’t increase from where we are already and

cause more financing pressure.

Sir, this Budget should have been more explicit about this. This time around, the larger

financial and economic strategies are more important than ever before.

So, to come back to the Budget, this is a high risk year for all of us. We are poised on a
razor edge fiscally. There are question marks on the monsoon. The so-called green shoots
are proving to be patchy and imaginary and need to be more even and credible. This is the
year that will take the green shoots either into a path of full economic revival or not. It is
precisely for this that a directional signal for the next five years was critical in the Budget. The
Budget doesn’t do that, but to be fair, the Finance Minister has promised that the
Government and the various Ministries will roll this out over time. | hope this is done as pieces
of a coherent picture because the current efforts of 100-day agenda of different Ministries is

anything but coherent.

Sir, there has been much talk for the past three years about the socalled inclusive growth
architecture to drive our growth. The thing about using phrases like this is that they need
description and articulation. Every time | hear someone in the Government say that phrase, | look
for some idea of what that means. Apart from profligate spending in a notoriously leaky pipeline,

there is not one thing that | can see which can be called architectural.

Sir, in my mind, inclusive architecture is not a phrase to be used for speeches. It should
provide answers to specific questions as to how does the subsidy get delivered without leakages;
what will be the targeted outcome of these subsidies every year over the next 5 years; what is the
definition of poverty; who qualifies to be poor, and therefore, the recipient of poverty alleviation
programmes; how can we ensure that the Government is more responsive and accountable; how
can we ensure that public and Government policy is for the good of all people and not for one
lobby or the other. How can we ensure that PPPs don’t give disproportionate returns to only the
private sector and public assets like spectrum, oil/gas blocks, iron ore mines, are not given to
private parties on less than market terms? What is the realistic roadmap to fiscal consolidation?
What is the broad roadmap of growth? (Time Bell rings) | will just end, Sir. Can we use better
economic forecasting and monitoring techniques and indices so that we are not caught napping

again like last year?

Sir, | can suggest various kinds of reforms and public policy measures, but there is no need
because the Economic Survey is a good document for the Government to implement. And | will be

very satisfied if the Government is implementing the Economic Survey, Sir.

Let me end, Sir, by raising one very important point in the Budget, which none of my

colleagues in Rajya Sabha has mentioned, which is that | take serious exception to the way the
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Government has handled the issue of ‘One Rank, One Pension’ demand of the veterans and
retirees of the Armed Forces. By not giving the officers the benefits and giving them only to
persons below the officer ranks, you are creating divisions in the structure of the Armed Forces
and creating haves and have-nots. This is a classic bureaucratic short-sighted approach to
handling of institutions, which we will all come to regret many years later if we do not fix it. Sir, |
strongly urge, through you, the Government to reconsider this; let us not allow bureaucratic
meddling with institutions such as the Armed Forces. These men and their families have served
the nation at a time when things were much more difficult and challenging than today, in terms of
environment and resources. These officers were responsible in allowing our Armed Forces to
develop into an apolitical and professional institution that we can all be proud of — a fact that
should not be underplayed— given the extent of politicisation of the Armed Forces in the nations
and in our neighbourhood. Let those people who have served this nation, get their proud due!
Please do not let a few bureaucrats and a few Rs.100 crores come in the way of this. Thank you,
Sir.

MR. DEPUTY CHAIRMAN: Shri Rahul Bajaj. You have got seven minutes.

SHRI RAHUL BAJAJ (MAHARASHTRA): Thank you very much, Sir. And | will keep to seven

minutes !

Let me start by saying that the Finance Minister had, as we all know, a very difficult task. He
had to balance the need for growth, to further the Government’s commitment to ‘inclusive
growth’, be physically prudent as well as to pursue reforms. Perhaps, he could have presented his
Budget in a slightly better form so that we would not have had the reaction that we had on July 6,
from the stock market and also from some people in the corporate sector on the first day. Sir, we
have had some very learned speeches, especially from Dr. N.K. Singh and Dr. Rangarajan. So,

mine will be only an aam admi speech, Sir!

We have to see, in the Budget, the positives than the negatives. | will not refer to the positives
because my friend Abhishek Manu Singhvi and others have spoken enough about it. In any way,
there is no point in praising the Government in power, Sir! It doesn’t help at all. | would only
mention one thing, and that is with regard to the fringe benefit tax, Sir. You have removed it. We
welcomed it. You have transferred it to the employees. That is understandable to some extent.
Those perks on which the employees were already paying tax, tax them. But don’t tax them now;
whether it is a car or something else, which was not taxable in their hand at all, don’t tax it now,
and specially a small point, but the employees are shouting away. | give you an example. | am not
even talking of ESOPs at the moment, but of the superannuation funds; he gets them at the time
of his retirement, Sir. He would be taxed at that time, Sir; that is perfectly understandable.

But each year, the employer contributes to the superannuation fund. Employee does not get in his
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hand, and he will now be taxed, | am told! To so, we create a major cash flow problem for him,

and | am sure that the Government would like to look at that, Sir.

On the negative side, | will mention two small things and two major things because others
have been said. The two minor things relatively are MAT, 10-15 per cent politically, fine, equity.
How can you have a zero- tax company ? There are reasons why it should be. You have made it
a zero- tax company by giving it depreciation etcetera, etcetera. He is not cheating. If the guy
would be cheating, he would be in jail. He is not cheating, but politically a zero-tax company, |
know which company was in lime light hurried in the beginning, which caused all this to come.
Fine. But, Sir, there is a small company, a non-listed company, which only holds shares, equity
shares. Its only income is dividend income—it has no other income—which is not taxable in its
hands. The dividend distribution tax has been paid by the paying company, for paying the
dividend. This company which holds equity has no liability, but if it sells the shares, again the
long-term held shares, there is no capital gain tax because he held it for over a year,
Sir. Previously, this was exempt. Now, you are taxing it. That is why there is a book profit and
that is why you take MAT. | think it is very unreasonable and it may be looked into.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Don’t disrupt. ...(Interruptions)...

SHRI RAHUL BAJAJ: This lady Member from Jharkhand is disrupting me, Mr. Deputy
Chairman. | need vyour protection. ...(Interruptions)... She always disrupts me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please don’t disrupt. ...(Interruptions)... We are short of time.
...(Interruptions)... When your turn comes, you speak. Please don’t disrupt. We are already

short of time. ... (Interruptions)... There is the problem of time.

SHRI RAHUL BAJAJ: The second small point is VRS. | think either | misunderstand it or the
Finance Minister has not understood it properly. The VRS is mostly paid to the people who take
VRS. They are all not crorepatis; they are not industrialists or owners of companies. They are
employees. Now VRS is given in lieu of future income. You can’t tax it. You should not tax it in one
year. So, section 89 which used to give him relief — he is taxed on the average of the last three
years — which you have removed, should continue. | would like to inform Ms. Mabel Rebello,

through you, Sir, that this is for the middle class and not for the rich.

Now, | come to the two major items. Ms. Mabel Rebello would like to refer to them. But |
want to refer to them. Mr. Abhishek Singhvi is not sitting here. He tried to justify the Consumer
Price Index and food price which are even 30 per cent higher. All that | would like to say is that for
the consumers and citizens of the country a negative Whole Price Index is no consolation, when
the Consumer Price Index is eight per cent or nine per cent. In the case of many edible items it is

much higher. So, there is a problem. That has to be looked into. Nobody has explained to us why
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this dichotomy is there. The Wholesale Price Index for a company like mine is all right. | will get
inputs like steel, cement, at a cheaper rate. Fine. It is okay. But again, through you, Sir, | may

refer to Ms. Mabel Rebello, that for the citizens... (Interruptions). ..
MR. DEPUTY CHAIRMAN: Don’t react. Just listen.

SHRI RAHUL BAJAJ: | support those citizens who are shouting at high retail prices, Mr.

Minister of State for Finance.

Now coming to the two important major points, one is disinvestment. | wish Mr. Sitaram
Yechury was here. ... (Interruptions ... You convey to him. | completely disagree with him. This
is required at the rate of Rs.25,000 crores per year which has been mentioned in the Economic
Survey, not because we need the money alone. It may help or may not help the fiscal deficit.
That depend on how they use this money for public sector and social work. | have no time to go
into that. Otherwise, you would ring the bell. It means more efficiency. You retain your 51 per
cent. But you list it. It will bring some shareholders. Don’t sell it to large corporate houses, that
is, strategic sale. For the time being, | am saying, to help everybody, forget about it, but go
through the capital market route. That will help the company. If it is making loss or if it is making
a small profit, it would do better. So, the taxpayers’ money would not keep being pumped into
such a company. But two things are very important, transparency and right timing. Dr.
Rangarajan has said that. Even Mr. Sitaram Yechury said that. | agree with Mr.Sitaram Yechury
on that. You can’t sell it today. Choose your timing — you can’t delay it indefinitely — so that
you get the best possible price and do it in a transparent manner. We can’t have Government
favouring anybody. That is why | am saying capital market route is better to start with than the

strategic route.

My last point is on deficit financing. It is, in the current circumstances, a necessary evil. |
repeat it. | agree with Mr. Sitaram Yechury here. He is not here. It is necessary. That is what John
Maynard Keynes said. But it is an evil. By 2011-2012, if you want the deficit to come down to four
per cent — | would like it to come to three per cent — where is the road map ? As the former RBI
Governor asked: Where is the road map ? If you don’t come to that level, then it can have various
implications, including inflationary implications, effect on the interest rates, the rating agencies
downgrading us, effect on foreign exchange inflow, etc. So, we have to get rid of this fiscal deficit.
We have no plan. | believe that it is not proper to reduce expenditure on infrastructure and social
sector. You have to make it more efficient. | have always said that. You have to make it more
efficient and less corrupt. But you should not reduce it. The Finance Minister will not be allowed by
the Houses, by Cabinet and by the Government to reduce that expenditure. It should go up. If tax
rate increases, it will not increase your revenue and it is also not desirable. The only solution,
ultimately, is growth, growth and growth. Growth cannot come without reform, reform and

reform, whether it is disinvestment, whether it is fiscal deficit. There are many other things, but |
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don’t have time to go into that. But | would like to emphasis that you must, in the long run and in
the medium term, contain fiscal deficit and it must be contained. It is an evil. Today, it is
necessary. | support the expenditure, today. Otherwise, you would not have employment, you
would not have purchasing power, and you would not have demand for industrial products and
other products. But in the long run, it is an evil, it is a cancer. Once it gives vent to all inflationary
conditions, then to control it, will become a big problem. So, Sir, reform is a must. That is the
message | would like to convey through you, Sir, to the hon. Finance Minister who is a very
learned person. We are going through a very difficult period. Sir, 2009-10 will continue to be a
difficult period for us. Many things can go wrong. If the GDP growth does not increase from the
current year’s expectation of around six per cent to 9 per cent....(Interruptions)... If it does not
increase to 9 per cent, Sir, we are going to have a major issue. So, we need reforms. We need
to go back to as near a double-digit growth for GDP as possible, within a year or two. Thank

you.

SHRI ARUN SHOURIE (Uttar Pradesh): Mr. Deputy Chairman, Sir, we have had very
authoritative interventions by Dr. Rangarajan, by my dear and long-standing friend Shri N.K.
Singh. We have had important and constructive suggestions from the representatives of industry
and other interests. | would come back to these points to add to some of them and differ from
some of them. But | first want to start with paying, really, a compliment and congratulations from
the bottom of my heart to the Finance Minister and | hope that the Minister of State will convey that
to him for a matter which is not mentioned in the budget but which falls in his purview. Sir, as you
know, when the President’s Address was being discussed, | had drawn the attention of the House
to many things, to dangers from many quarters. As a symptom of that | had drawn the attention of
the House to the fact that China had blocked a loan to India from the Asian Development Bank.
Though the loan was almost four billion dollars, but a very small component of three-four million
dollars related to Arunachal Pradesh. They said, “This is our territory. No loan to India can go on
that”. This is a very serious development. It was in continuation of their policy. But the Finance
Minister, the team in the External Affairs Ministry and in the Prime Minister’s Office, they took a
clear and firm stand in this regard. China persisted with this. For the first time, in the history of the
Asian Development Bank, they insisted that there will be a vote in the Board of the Asian
Development Bank. India stood firm. It mobilised support from different quarters, including the
United States. And the result was, the Board, with one dissent that of China, voted that the loan
would be given to India. This is a single achievement. It is the first time that China has suffered a
set back. | can say from personal knowledge, having travelled to that region, that it has been
noticed all over East Asia and South-East Asia. So, irrespective of any differences that anyone of
us may have, | compliment the Finance Minister and his other colleagues in this regard. | hope the

same clear and firm stand will be taken in regard to the pressures which are being put, which he
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knows, in regard to Kashmir, in regard to assumption of dialogue with Pakistan without
precondition, in regard to WTO that Arunji had mentioned in his intervention, the first time, in
regard to the various treaties like NPT and others. And, much will depend upon the Finance
Minister personally because | know the role that he played in regard to Siachen. That is one

point.

The second point is, as Dr. Rangarajan was mentioning, and Shri N.K. Singh was
mentioning, we all recognise that the Budget has had to be prepared in difficult circumstances
and has had to be a balancing act. All of us recognise that. But, as Shri N.K. Singh also
emphasised, much of this difficulty has been created. It is a self-created one that because of the
stoppage of reforms, a complete paralysis of reforms for five years, the momentum slowed down.
As people, like me, had pointed out, which Shri N.K. Singh has very well documented today, that
when the index of industrial production was at its peak, it shows that a year before this crisis, jobs
had already started getting lost in the textiles sector. By April, 2008, twenty five lakh jobs had
already been lost, according to official statements of the Government. And that was the real
reason for the difficulties that came. On top of that, there was the global slowdown; therefore, the
exports were slowing down. And revenues suddenly plummeted. We used to have a growth of
almost 40 per cent in direct tax collections. That started plummeting. That would have led to the
deficit. But the real contribution to the deficit, | should say, as has been mentioned by Dr.
Rangarajan just now, has been that current expenditure has really not grown; it has gone out of
control. This is a fact, and all these in the name of inclusive growth! | shall come to this point
whether there is substance in that, or, whether we are just throwing money and saying that we are
doing this for inclusive growth. In spite of these circumstances, | am very happy that, at least, a
few steps have been taken towards tax reforms. As Dr. Rangarajan just now mentioned, it is
primarily an Expenditure Budget, and, even on tax reforms, there is no great architecture or vision
that has become evident. But, at least, a few irritants, which were continued out of some sort of
obstinate determination in regard to fringe benefit tax and others, have been removed. It is good
that the Commodity Transactions Tax, which has actually never been made operational, has also
been withdrawn. Both had smelt of the Inspector Raj being re-introduced. There is a new Direct
Tax Code to come within 45 days, service tax being extended to lawyers, the ten per cent
surcharge being reduced and the Goods and Services Tax on schedule. Sir, there is a point in
which | would like to second the appeal that Dr.Abhishek Singhvi made, and that is an appeal from
all of us to all political parties. Everybody is in office in some State or the other, and he is right that
it would not be correct for any one of us to delay things. It is true that the GST should not be
half-baked or ill prepared. But a year is a long time for a country to think, for even to come to a
consensus on these matters ! | am sure, two weeks of concentrated work on this by distinguished

people will leave almost no questions unanswered. It may leave out questions where negotiated
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solutions are not possible. But, at least, a clarity on the options should be there, and we should all
co-operate in this regard so that everything that people want would come out, and we would

continue to move on tax reforms. So, | second that particular appeal.

Sir, there are many other special measures that | found commendable, and | do not want
to take your time on this. This threshold of non-promoter holding is a very good thing. The
Assistance, that is being announced for the Infrastructure Finance Corporation, is also a very
good thing. But the problem really is not in the specific measures because, after all, this
Budget is a continuation of the Government which has been there for five years. So much
work has gone on as regards the other steps that could be taken for an overall architecture for
new tax regimes. But we do not find any trace of that at all. And, the Budget has been, as
unfortunately, our Budgets and Addresses from the Red Fort and the Address of the
President have become, another dhobhi list. So many shirts, so many shorts, so many
kurta-pyjamas ! That is all. And it is this architecture, this vision, that is required, specially at
a time like this when the country was seeing that it was in difficulties and, therefore, it needed
what Dr. Rangarajan just now called, a ‘roadmap’, not just on taxation, not just on deficit, but
on the general economic policy and reforms in this regard. | cannot imagine now what the
difficulty and the constraint was because the difficulty and the constraint have been, for the
time being, sort of waived by the people. HIR ?ﬂﬂﬁ Tdh Theld %, 39 ?‘ﬁx’ﬁﬁ%ﬂ?%, YT I
2 o difficulty 31 3T 3ieR 81 Thard I8 & b — “S1a i 4 81 B, 79 99 BIs e —
everybody can help you and save you, when your boat is in the storm — “SIq HIATH ﬁqu"f,
Al B BT So, the paralysis within the ruling party in this regard to reforms is what the

problem is now. That is why...
7t SRIETY Wi (M7 U9 : T SeR B

st v WY ;e \qrad, YD 91 Sh %, ST economic policy s’ﬂwaﬁ evolve _Eﬁ—"ﬁ,
GEREGI E'ﬁ"ﬂ, it will all be clear TP constraint AT % ERIEIER Eﬁﬁ ﬁ f mandate Y %, that
will be very good. But on matters like labour, on matters like execution of infrastructure projects,
on energy, on reforms in the coal sector, on open access to power, on distributed generation, all
these things have been listed by Government reports themselves. But we find no indication that

they are being brought forward in that respect.

Sir, there are only two reforms which are mentioned. Because this has not come up in other
speeches, | will take you through the paralysis which characterizes this Budget and the functioning
of the Government which | sincerely hope we will get out of. One is in paragraph 35. This is on POL
pricing and subsidy. | will just read it out now. Sir, you know what happened last year; because
administrative price mechanism had been sort of brought back and Ministries had started fixing

prices again, the Chairman of the largest oil company in India, a Government officer, had to say in
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5.00 pP.Mm.

public that if within thirty days, the Government did not change the prices, he would not have one
rupee to import more oil. That was what the situation had come to. And a loss of about Rs.40,000
crores had been inflicted on those governmental companies. What is the solution? “It is important
to recognize that almost three-quarters of our oil consumption is made through imports. Domestic
prices of petrol and diesel have to be broadly in sync with global prices of these items”. So, what
is the remedy? “Government will set up an expert group to advise on a viable and sustainable
system”. Now, this expert group will be the fifth group, the fifth committee, commission and
expert group, in the last five years, for the same thing; there was the Lahiri Committee in 2004;
then, the entire working group on integrated energy policy, set up by the Planning Commission in
2005; the Rangarajan Committee in 2006; and the B.K. Chaturvedi Committee in June, 2008. Just
see the Budget of 2005-06 of Chidambaram. He says, “As far as petroleum products are
concerned, the Government has received the recommendations of the Lahiri Committee and
appropriate decisions have been taken” — ‘have been taken’ — “to which | shall refer to in Part
B”. You will not find them in Part B. Then, in the next year, in 2006-07, he says, “My Ministry has
held extensive discussions with stakeholders on three major subsidies, mainly, food, fertilizer and
petroleum. “We have also sought the views of the general public.” When you can’t do something,
seek views. “...Working Groups, Committees have gone into the question of fertilizer and
petroleum subsidies, the latest being Dr. C. Rangarajan Committee. | would urge Members to
help the Government to evolve a consensus on the issue of subsidy.” Then, in the Eleventh Plan
the same thing was said. Now, why does this not happen? | don’t want to cast any aspersion, and
I am all, as you know, an advocate of vigorous private sector, vigorous and efficient Government,
vigorous Government sector so that you can all have competition and prices come down and
efficiency comes up. Why does this not happen on POL? Sir, there is a very good passage by the
Commission headed by the Prime Minister, i.e., the Planning Commission. This is the Mid-Term
Appraisal of the Tenth Five Year Plan put out by the Planning Commission in 2005. They say, ‘Why
does this not happen?’ You find the same paralysis continuing now because you have to have
another expert group. He says further, “The current pricing mechanism uses the import parity
pricing...” You don’t have to go into that. “...even for products in which India is the net exporter.”
| don’t want to say who is exporting. “This provides higher margins to the refiners. Economic
rationality suggests that the trade parity should be the norm for pricing instead of import parity.
Moreover, Customs Duty on crude oil is five per cent, while the average duty on petroleum
products is ten per cent. This further increases the refinery margin.” Then, the normative
transportation is fixed, and he says, “For this reason, so as to help the public sector companies,

but private sector refineries are following the same methodology for building up prices for their
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products.” Then, he gives another feature of this pricing and then says, “This ensures even larger
benefits for more efficient private refineries.” So, you really have not just a paralysis within political
parties or outsiders, but you have other interests coming into rational policies being introduced.
And, therefore, what do we do? We set up expert groups, as we have done again, and we remain

exactly where we have remained for the last ten years on this matter.

Sir, the second reform, the only other reform that is mentioned here is fertiliser subsidy. Sir,
you just see again in paragraph 34 as to what it says. There are two lessons in this which you will
see, | hope the Minister of State will notice, as to how one part of the Finance Ministry does not
seem to know what the other part of the Ministry has done or is doing. It says, in paragraph 34, “In
the context of the nation’s food security, the declining response of agricultural fertiliser usage in
the country is a matter of concern.” Why? It is because we subsidise only nitrogenous fertiliser
and this leads to imbalanced use of fertilisers in phosphates and potashic fertilisers, and that is
leading to deteriorating in our soil. “To ensure balanced application of fertilisers, the Government
intends to move forward to a nutrient based subsidy regime instead of the current product pricing
regime. In due course, it is also intended to move to a system of direct transfer of subsidy to
farmer.” Now, Sir, if you see this is what we are being told today and this has been hailed as a
great advanced scheme that, at last, we are going to a nutrient based subsidy regime. Now, if you
see the Mid-Term Appraisal of the Tenth Plan put out four years ago, they say the same sentences
that “productivity is going down, and we are unable to do this because we are giving fertilisers in
an imbalanced way. Continuation of the subsidy on urea while de-controlling PNK fertilisers
further adds to the inadvertent promotion of imbalance in fertiliser use. One of the proven and
well-documented reasons for stagnation in the productivity and production growth rates since the
early 1990s is the unbalanced use of fertilisers.” Then he says, “In the Eleventh Plan approved
under the chairmanship of the Prime Minister....” again, they say, “...soil degradation through the
use of agrochemicals is a serious issue that needs to be addressed. Imbalanced use of chemicals
and fertilizers is doing this.” The reason they give is that the present system of fertilizer subsidy is
irrational and has become counterproductive. All these members, including the present Finance
Minister, all of them, are endorsing this. There are long passages and | don’t want to take your
time to say that this is the problem and it needs to be addressed in an urgent manner. Mr.
Chidambaram first in his Budget of 2007-08 says, “It is a serious problem. While fertilizers should
indeed be subsidised, we must find an alternative method of delivering the subsidy to the
farmers....” This is exactly what the present Finance Minister has said, “...We are going to do in
due course. The fertilizer industry has agreed to work with the Department of Fertilizers to conduct
a study and find a solution. Based on the report, the Government intends to implement a pilot
programme in at least one district in each State in 2007-08. In regard to the implementation of the

Budget announcement... (Interruptions)...
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SHRI PRAVEEN RASHTRAPAL (Gujarat): Are you discussing the 2008-09 Budget or
2009-107... (Interruptions)...

ofY 3r5u1 9} : SR FTIH?

SHRI PRAVEEN RASHTRAPAL: With highest respect to your knowledge and information,

you are comparing three-four years Budgets. ...(/nterrupz‘ions)...

SHRI ARUN SHOURIE: The problem is that you are continuing to make the same promises,
which you have not been implementing at all. Again, they are saying that this is the

reform... (Interruptions)...

SHRI PRAVEEN RASHTRAPAL: You come to 2009-10 Budget. Sir, one question only.

...(Interruptions)...

Y g, I TG (FICH): TP Hiea™ RITR?...(FaHH). ..
oY 301 9 : T TN FRA 21 DT SIS A §S B .. (AUF)....
SHRI PRAVEEN RASHTRAPAL : | want to ask only one question.

MR. DEPUTY CHAIRMAN: He is not yielding. ...(/nterrupt/ons)... | cannot allow you unless

he yields. ...(Interruptions ... That will not go on record. ... (Interruptions)...
SHRI PRAVEEEN RASHTRAPAL : *
SHRI ARUN SHOURIE: This irritation of such Members itself shows... (Interruptions). ..
MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)...

SHRI ARUN SHOURIE: The fact that the same promises are continuing to be made and are
not implemented is a reflection of the fact that we are not proceeding as we should be doing. And
that is one of the problems as identified by the Government report itself that the economic
progress has been brought down to a slowdown, as Mr. N.K. Singh was just saying. This is the
reason. So, you see the same thing happening in the 2008-09 implementation of Budget
announcements and he said that the modalities are being worked. Now, once again we are told
that this will be done in due course. Dr. Swaminathan has recommended these things, everybody
has recommended. And for 15 to 20 years and certainly in the last five years there has just been a
repetition of all this. That is one point. But there is a second point by which | will come to your
Budget of 2009-10 and on which you are very keen. ...(/nterrupz‘/ons)... &HW?}%’QI R IR
@(ﬁﬁ(’l d BB B “to ensure the balance application of fertilizers..”,— Mr. Deputy Chairman, Sir,
this is a very interesting thing, the second aspect of this matter from the Budget of this year —
“...the Government intends to move towards a nutrient based subsidy regime.” What does your

Economic Survey laid in the same House by the same Finance Minister say this year? It says that it

*Not recorded.
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has already been done. It says, in addition, due to the implementation of the nutrient based
subsidy pricing, prices of various complex fertilisers were reduced by 18 per cent on an average.
P Id1 Wl 8, Yo AW 37T HE I 8l SCoW, 319 JITelY TS, 3177 B HT Ioic & 341 dTdl HTI 4
ATt Bt SRS T 7, T o vzl I TS|

SHRI PRAVEEN RASHTRAPAL: | will reply to that.

MR. DEPUTY CHAIRMAN :: When you speak you can definitely reply. Note down all the points

and reply. Tomorrow you reply. (/nterrupz‘/ons )

SHRI ARUN SHOURIE: Sir, but hope never dies. Hope is eternal. ¥X, TaR< IRTITH SRAT,
The Government has taken various policy initiatives for the fertilizer sector. These cover pricing
policy for indigenous urea, new investments in the urea sector, nutrient based pricing and
production and availability of fortified and quoted fertilizers. Sir, the point that | was making was,
that, on the only two reforms that are mentioned on POL, there is no progress. This is another fifth
committee in five years. On fertilizer subsidy intentions for the future and we get nowhere at all.
One part of the Ministry is not knowing what the other part is doing. Now, Sir, this characterises
other aspects also and | will take up two examples from the current Budget. One is power.
Everybody has said on the shortage of energy and on various matters. Now, Sir, in case there is
some impatience you should please look at paragraph 24, | am referring to that. Sir, in power the
problem is that, we have set up a target of 78,000 megawatts for the Eleventh Plan. We are now
going to be near the middle of the Eleventh Plan. How much have we achieved of 78,0007 It is
13,000. Now, the reason for that is, you require almost 10-12 lakh crores in this sector against this
because of profligate expenditure on socalled inclusive growth. We will not have half of this
amount with the power sector and the result of that is, we will not get even 40,000 additional
megawatts this year and the typical point and the point that illustrates it is in paragraph 24. It is
called the Accelerated Power Development and Reform Programme. Sir, the Eleventh Plan said
that this is one of the main challenges facing us. This programme is not about generation. This
programme is about sub-transmission and distribution, i.e. transmission within States and further
distribution. Here, just see what the paragraph says. This is crucial because you have to reduce
T&D losses from 35 per cent to 15 per cent as the Expenditure Budget presented now this year
says in volume 2, page 182 of this Budget. ‘To do this you require massive investments and this is
an important programme.” Mr. Pranab Mukherjee said the Accelerated Power, Development and
Reform Programme is important for reducing the gap between power, demand and supply. |
propose to increase the allocation for this scheme to Rs. 2080 crores, a steep increase of 160 per
cent. It seems very impressive till you realise that what is actually required is 16,000 to 20,000
crores per year and that is why the things will continue exactly the same way. ... (Interruptions)...
Even at the cost of irritating some Members | would remind you that in the previous Budget three

years ago, we were told that the details of this scheme had been worked out. A national fund for
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Transmission and Distribution Reform is now to be contemplated. The details of the scheme will
be worked out and announced very soon. Then, you see what was said about this promise in the
Implementation of the Budget Announcements of the Interim Budget that Mr. Pranab Mukherjee
just presented in February, 2009. It says that sanction has been given. A Steering Committee has
been set up. A nodal agency has been set up. The nodal agency has set up a process consultant.
A process consultant is working on the empanelment of IT consultants. A quadripartite
implementation agreement has been drafted. What about that fund which was to come very

soon?

7 . IHAT AT : AL |

sft 3reuT TRY : R, T PR SATRMEIG! BT couplet &1 @IET T 3ITATST 31Tl I&<H 8 @iel &
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you see the February document, what did it say about the National Electricity Fund? It says that a
Committee under the Chairmanship of Member (Power) i.e., from the Planning Commission, has
been constituted by the Planning Commission to consider various aspects of establishing a
National Electricity Fund. A Committee has been set up. So, what did the Committee do? The
Committee has decided to form a Sub-Committee under the Chairmanship of the Secretary,
Power, to make recommendations on issues relating to operationalisation of the National
Electricity Fund. The matter is currently under examination and it continues — | had checked it —
till last evening. This is the real problem. This is the reason for keeping tabs on what is promised
from time to time. The House should not lose sight of that. | tell you that where the matter
concerns about doing something, it does not get done. But, where the matter relates only to
sending money to somebody else, that is done. That is shown as achievement. The hon. Prime
Minister has said it many times. Shri Chidambaram has said it — not outlays but outcomes —
innumerable times. Actually, that culture is continuing exactly as it is in regard to employment
schemes and in regard to everything else. A single example has mentioned here as an
achievement. It is with regard to the Rajiv Gandhi Grameen Vidyudikaran Yojna. The target was to
provide electricity to 2,35,000 villages. Of which, actually speaking, only 54,000 villages have been
electrified, as reported by Shri Pranab Mukherjee’s document of February, 2009. And, out of 7.8
crore households, which were to be provided electricity, only 43 lakh households have been given
electricity! This is the problem. Once we had told in this House that Ministries have been
instructed to prepare Outcome Budgets. | don’t know what has happened to that. That was there
in the Budget Speech. Sherlock Homes used to say, ‘there is a dog that did not bark.” We should
look at that. For that reason, all of us who have got this Budget papers, the first paper is this. This
is the List of Documents of Budget for 2009-10. It had 13 items. But, one item was missing. It is the

Implementation of Budget Announcements. In every Budget, Mr. Chidambaram had a foreword
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to that document saying, ‘this document has been introduced to ensure transparency and
accountability and whatever promises we made we will report next year what we have done on

that.” That is the only thing that is missing.

How? Is it that accountability and transparency have been completely ensured; or that, that
document was not doing that job; or, that document was proving an embarrassment because
some of us were reading it? Sir, it is the same thing in regard to this great promise of the Food
Security Act also. Everybody wants it. Everybody wants the hunger to be abolished. But the way
to do that has been given by some of the great experts, like, Dr. Swaminathan, who are honoured
and listened to all over the world. How to increase production? How to focus on farmers with less
than two acres of land? How to give balanced nutrients, not just these three fertilizers ? We don’t
do that. But we just go on passing resolutions, go on having higher and higher targets. Goliath
had referred to the Indian planning, saying that it indulges in therapeutic targetry. For therapy
purposes, we raise the target. So, therapeutic legislations are also there. But the fact to be
remembered is that the real problem is not being addressed to. It has been addressed to in every
Budget. Today, already, 316 million people are covered by the Food Distribution System. 316
million! And, as you all know, they are given 35 kg of foodgrains to the BPL families, antayodoya
families, and so on. And, yet, despite covering 316 million people under the Public Distribution
System, we are number 66 in the global hunger index. And, Sir, it will astonish you to learn who is
above us. Albania is above us, Turkmenistan is above us, El Salvador, Gabon, Guyana,
Honduras, Dominican Republic, Magnolia, Nicaragua, Lesotho, Namibia, Guatemala, Senegal,
Uganda, all failed States, Swaziland, Sudan, Nepal, Djibouti, Guinea, Pakistan, Malawi, Rwanda,
Cambodia. The best performing State, in India, on hunger is Punjab. And, that would be 34th in
this... (Interruptions)

MR. DEPUTY CHAIRMAN: How much more time will you take because your party has left

with 30 more minutes, and there are five more speakers ?
SHRI ARUN SHOURIE: Sir, | will take some more time and, then, finish it. (/m‘errupz‘/ons)
SHRI M. VENKAIAH NAIDU : Minus those six minutes.

MR. DEPUTY CHAIRMAN: Which six minutes? ...(Interruptions)... Those were not six

minutes. ...(Interruptions)... There is a record here. ... (Interruptions)...

SHRI ARUN SHOURIE: Sir, | have just two more points, and | will finish after those two

points.
DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): It is a very good speech, Sir.

MR. DEPUTY CHAIRMAN: But there is time constraint also. You withdraw your other

speakers, | won’t mind giving him all the time.
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SHRI ARUN SHOURIE: Sir, the point that | was making was that instead of going on
passing more and more laws we should really be attending to the things like the Public
Distribution System because, again, the law may be passed, but we will have to do the same
thing. That’s why | would be enthused, about these allocations and these Acts, only when
some concrete steps are visible in the field on improvement of delivery system, of which this

Budget also talks.

Sir, because great authoritative people, like, Dr. Rangarajan, Shri N.K. Singh and others
have spoken on the issue of deficit, | won’t take much of your time on that. But | would like to
make two points on that. One, the claim is a surprising claim in the Budget. That is, if you see, it
says, “To counter the negative fallout of the global slowdown in the economy, we have brought
about this deficit”. The difference between the actuals of 2007-08 and 2008-09 constituted the
total fiscal stimulus. Shri Pranab Mukherjee says, “This fiscal stimulus, at 3.5 per cent of the GDP,
at current market prices for 2008-09, amounts to Rs. 1,86,000 crores”. The fact of the matter, as
Mr. Venkaiah Naidu was also reading all those figures, which my good friend, Gurumurthy, has
worked out, is that of this figure, two-thirds, that is, Rs. 1,30,000 crores have nothing to do with

the stimulus at all.

It is fallen tax collections because of the slow down; it is the Sixth Pay Commission dues; it is
the fertilizer subsidy; it is the food subsidy and it is the extra interest on borrowers. The same thing
is about the stimulus that is being said for tomorrow. We are now being told that this extra
expenditure of Rs.1,20,000 crores is what is for the future. The fact is that of this Rs.1,20,000
crores, Rs.97,000 crores, as Shri Venkaiah Naidu also quoted, is because of the dues on account
of the Sixth Pay Commission, extra interest of Rs.33,000 crores, Non-Plans, as you said now,
about IMF contributions and so on. It is only Rs.42,000 crores which is an extra expenditure on the
Plan. Now, Sir, | mentioned this because this is becoming a habit. In the February Interim Budget,
we were told on behalf of the Government that one of the FRBM targets is being pushed ahead
because of the global economic slow down. At that time, | had to read Shri P. Chidambaram’s
previous Budget in which he had said “Much before the global slow down we are pushing back
this target because of social expenditure.” So, this business of claiming credit for the things that
are not getting done, which are not being reflected in the economy, is not a good thing. We may
expect it of a lawyer like Shri Chidambaram but not from a seasoned man like Shri Pranab
Mukherjee. Sir, when we have Shri Rangarajan saying that we are getting into a vicious cycle in
regard to the debt, | don’t have to elaborate on that point, Sir. But the main point to remember in
this regard, Sir, is that just 140 days ago, just that much time ago, Shri Pranab Mukherjee told us
in the House that this deficit is going to be only 5.5 per cent of the GDP and, today, suddenly, it

has become 6.8 per cent. No astronomical expenditure took place but it was just that you are
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giving bad news in those days. The net borrowing has risen four times higher this time than the
Budget that was approved for 2008-09. That is the profligate way in which the finances of the
country have been managed. As Shri Rangarajan said, you will not only pre-empt private
borrowing, interest rates will just have to rise. We have been told by the Finance Minister that no,
no, this will be done in a way in which rates will not rise. But there is no magic. He has held
meetings with the Chairmen of the Banks, but if you read the Business Standard of today, you will
find that all the Chairmen have said, “Yes, interest rates will have to rise.” As Shri Rangarajan just
now said, when capital investment from the private sector comes up in a country in which
household savings are 12 per cent of the GDP, when 11 per cent is taken up by the deficits of the
Governments, then, how can there be a situation in which anything is left for the rest of the
economy to grow ? Sir, one point which should not be missed in regard to this deficit is how it is
squeezing out any manoeuvreability for the future. | think we don’t quite recognize that. Sir, if you
take only debt servicing, it is already 94 per cent of the gross revenue receipts of the Government.
About 94 per cent of the gross revenue receipts are eaten up only in paying interest on past debt
and on repaying that debt. If you take net revenue receipts of the Centre, then, just that debt
servicing is 120 per cent of that net revenue receipts of the Government. If we take unavoidable
expenditure only, interest payment, subsidies, pension, salaries, revenue expenditure on
Defence, revenue expenditure on Police, repayment of debt, that is 55 per cent more than the
gross revenue receipts of the Government. It is twice the net revenue receipts of the Centre. That
is the squeeze in which we have got in. And, our only answer to that is, to increase borrowing this

time by Rs.3,97,000 crores.

How is this going to be sustained ? So, the point that NK was making on sustainability is really
to be seen in the context that how we are just completely squeezing out not just the private sector
and all, but the manoeuvrability and options of the Government of India itself. And, Sir, these
figures are only the Revised Estimates. When the final figures come for the year, you will see it will
be much greater.

Sir, on specific programmes, on disinvestment and all, | don’t really want to take your time. |
had a good occasion to speak on this in the President’s Address, but, Sir, | would like to touch
only one point, i.e., in regard to paragraphs 53 and 54. And, | will request Members to please bear
with me because it is a sensitive matter. As | mentioned earlier, like everybody in this House | am
for all positive help to every section of society, namely, Schedule Castes, Muslims, Christians,
Hindus, anybody irrespective. | had spelt out five secular principles on which such assistance
should be given. It should be based on the individual, not a group. Second, in identifying that
individual, use secular criteria, as you do in APL/BPL. ... (Interruptions)...

it SUHTIR : 319 qiferyl
oY 3501 A : W=, T B! Bici BT W FO 8D 2, DI GSIY AU THAI .. .(JAHH) ...
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oY Sgauafy : 39 AT (@ayE) ..

SHRI ARUN SHOURIE: Sir, there my plea was that when the State organizes.

...(Interruptions)...
o1 IgquTafa : 379 ST (=gem). .

SHRI ARUN SHOURIE: Sir, when the assistance is given, the criteria on which it is given,
discourse congeals around it, politics congeals around it, power congeals around it and it has
great consequences. On the question of caste itself, it is a curse and it was being eroded by
modernisation and electoral politics; and such schemes of Government and reservations based
on caste, etc., have fortified it to a dangerous extent. So, the point is, when you give assistance,
please don’t give it on a criterion which widens the earth fault lines in our society. Sir, | want to
read to you just one passage from a book written in 1940s and you will see that this warning will
come true again, unfortunately, within our short life times that remain for us because of this politics
which is being pursued, a vote bank politics, either on caste or religion or so on, and that is what is
reflected in these paragraphs 53, 54 that | mentioned. Sir, it is one of the great scholars on
comparative religions, a man called W. Cantwell Smith who wrote in the 1940s about India and
what was happening. Unfortunately, his prophecy regarding the partition of India came true. But
in this particular chapter, he is recounting evolution of British Policy and he said that the essence
of British policy was to offer a boon which a group could claim only if and only to the extent to
which it remained different from the rest of the society; and he says, “The Government’s method
of encouraging communalism has been to approach all political subjects, and as many other
subjects as possible, on a communalist basis; and to encourage, even to insist upon, everyone
else’s doing likewise. The principal technique is separate electorates : making the enfranchised —
Muslims in that case — and the enfranchised sections of many other groups, into an increasing
number of separate constituencies, so that they vote communally, think communally, listen only
to communal election speeches, judge the delegates communally, look for constitutional and
other reforms only in terms of more relative communal power and express their grievances
communally. Even the British Government has admitted on occasions that the system serves to
keep India from gaining independence by political means.” And, just see, Sir, he quotes the
Secretary of State, Edwin Montague who says, “Division by creeds and classes means the
creation of political camps organised against each other, and teaches men to think as partisans

and not as citizens.”

We regard any system of communal electorate, therefore, as a very serious hindrance to the
development of a self-governing principle. Therefore, we are encouraging it. And, as the same
statement says, “The principle works so well that once it has been firmly established, it so
entrenches communalism that one could then hardly abandon the principle even if one wished to

do so0”. This is what | had in mind when | pleaded with the Prime Minister to think again on these
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allocations and instructions which had gone from his own office to the banks to keep ledgers on

how many loans had been given by religion.

Sir, | do not wish to end on a combative note. | would, Sir, in seven sentences, give seven
suggestions to the Finance Minister in view of what | have said and what very learned people like
Shri Rangarajan, Shri N.K. Singh and many other friends have said. First, please, implement your
resolve to get back to the discipline of the FRBM; do not listen to the economics of lawyers like Mr.
Abhishek Singhvi. As Mr. Rangarajan said, to restore confidence in this, it is not necessary only to
give specific steps, it is also necessary to lay out a roadmap. And as every Member who has
spoken on this matter in regard to the medium term document that is given here has rightly
remarked, it is just not a sufficiently detailed thing to invite any confidence in this regard. Second,
in particular, please, reign in current expenditure. In this it requires the cooperation of the whole
House because if all of us keep pressing sectional demands, then no Finance Minister will be able
to discipline the expenditure. Third, for this purpose, please examine closely what is being done in
the name of inclusiveness. This is just becoming a mantra; you paste this label and do anything
that you like ! Fourth, for this purpose, please, take people into confidence. You are not disclosing
either the true economic situation or the measures that are required. Then, please expedite
implementation of projects. Ensure effective implementation. This will require more than
committees. Two days ago, there was a big headline saying that the Prime Minister is now going
to chair a thirteen-member committee to expedite infrastructure projects. But the Prime Minister
already chairs a committee to expedite infrastructure projects | There is a committee already! It is
the same committee; now two new members have been named. We are now being told, and itis a
big headline. So, it will require more than this purpose. The second last is: resume reforms; finally,
a new architecture in all this. For all these purposes and all the important issues that | have
mentioned in the beginning in regard to standing up to pressure, | wish the MoS will convey to the
Minister of Finance my great hope in him and we wish him strength within Government and luck

outside the Government. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, for your information, there are 15 minutes left and

six Members to speak. ...(/m‘errupt/ons)... It is my duty to bring it to your notice.

SHRI ASHWANI KUMAR (Punjab): Thank you, Mr. Deputy Chairman Sir, for giving me
this opportunity to express myself on the Budget proposals as have been presented by the
Finance Minister. Sir, it has been the greatest glory of parliamentary democracy that in a debate
such as the one we have heard since morning, the freest and fullest expression of opinion is
relevant in a discourse that enriches democracy, in a dialogue that, if | may use the words of

John Stuart Mill, is a ‘conversation of democracy’. | have benefited immensely, Sir, from the
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very lucid expression of views by Mr. Arun Shourie. | heard Mr. Rangarajan; | heard Mr. N.K.
Singh and other distinguished speakers who preceded me. In the time that is available to me, |
would seek to express my own point of view and that of my party. Sir, this is a debate.

...(Interruptions)
MR. DEPUTY CHAIRMAN: Hon. Members will be sitting up to 7 o’clock.

SHRI ASHWANI KUMAR: Sir, this is a debate that will test the assumptions of the Budget;
this is a debate that will test the validity and the efficacy of that document that seeks to define
India’s future, that seeks to lay the foundation of our economy and of the well being of our people.
I have identified, Sir, four yardsticks and touchstones on which this Budget must be tested. Is it a
Budget that adequately responds to an extraordinary global situation which we face today like of
which has never arisen in this country? The second test is: Is this a Budget that unites the two
Indias that co-exist? Is this a Budget that unites India that lives in the optimism of our hearts and
the other India that lurks in the scepticism of our minds ? Is this a Budget that ensures for all our
people larger and greater happiness in greater and larger freedom? Finally, is this a Budget that
discloses a political philosophy or an internal reasoning which is integral to the underlying premise
of this communist philosophy ? These, Sir, are essentially the four parameters or the touchstones
on which one must test the validity of the assumptions of this Budget. Sir, on the first, is this
Budget an adequate response to an extraordinary global situation, | would venture to say that it is
an extraordinary response to an extraordinary situation. | say so sanguine in the belief that the
facts which owe no apology to either my party or to the opposition will speak for themselves. Sir,
we have had in the last fifty years three global economic crises, but not one of the magnitude of
the crisis that we face today. The largest economy of the world, the US economy, has registered a
decrease of 38 per cent on an annual basis in the investment. It has registered a decline of 13 per
cent in its economic growth. Sir, the global output per head has fallen by 2.5 per cent and global
trade has shrunk by 12 per cent. It does not require a lot of argument to say that an economy that
is integral to a global economy which is driven to a very large extent by economy such as the US
will need to respond to this challenge. We are not insulated from the global environment.
Therefore, the test of how well or how badly we have done must be, whether as a country we
have minimised the negative impact of the global situation. Sir, | have it on high authority to
share with this august House that while job losses in China, Japan, Korea, Singapore and
Malaysia were much higher, we, in India, did much better in comparison to these countries in

South-East Asia.

Sixty per cent of our companies still continue to hire, while 13 per cent of our companies have
showed a declining rate of employment. Sir, the gross domestic savings, as a percentage of GDP

at current prices, stand at 37.9 per cent compared to 2007-2008. And, despite the negative global
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economic growth, only two countries in the world have registered positive economic growth -
China and India. And, in India, Sir, | am delighted to say and proud to say that despite the global
economic scenario, we have registered a growth of 6.7 per cent, and that is the reason we are
sanguine in the belief that in the next year, we might, with some luck, be able to register a growth
of about 7 per cent - no mean achievement by any count. How could we do that? Sir, the three
stimulus packages - in December and then, February and then, in the Interim Budget - which
accounted for an infusion of Rs. 1,86,000 crore into the Indian economy, which went to fuel
consumption, demand and, therefore, re-energised our productive processes, definitely helped
in that process. To that extent, Sir, the first test of the Budget must stand to scrutiny, namely, that
this has given to us an extraordinary opportunity to come out with an ingenious and an
extraordinary response. Of course, we have strained the full resources of the Indian nation State.
And, that is where | would come to the points that they have made and | have no reason to deny
them that view and they have all the reason to expound their economic theory. But, the view, that
| would like to share with this House, is that in extraordinary times, you look for extraordinary
remedies. It is true that we have strained every single sinew of the Indian nation state. It is true that
we are pegging on the margins. There can be no doubt about it. Even the Finance Minister, in his
Budget Speech, said it in so many words. But, Sir, at the end of the day, all arguments, all
submissions of fiscal deficit must have only a limited appeal when it comes to securing the future
and the present and immediate well-being of the people of India. Sir, we have not expounded or
accepted or advanced ever a philosophy that the people are secondary to the State. The State, as
a social compact of its constituents, is a product of the will of the people, and it is eventually the
State that must bring succour to the people in extraordinary circumstances. | am aware that the
kind of expenditure that we have allocated in the Budget will put a strain on our sources. But, this
has been consciously done. This has been advisedly done. This has been done in pursuance of a
philosophy of governance that tilts in favour of those who are on the margins. The UPA
Government believes that the State must today come up and deliver on the challenges that the
nation faces, and that is the reason, Sir, that we always recount what the architect of modern
India, Pandit Jawaharlal Nehru, said. He said, “The service of the nation is service of the millions
who suffer.” Mahatma Gandhi, the Father of the Nation, reminded us of this talisman and he said,
“The State and the Government must endeavour to wipe every tear from every eye.” Now, it is in
situations like the one that we face today that our own philosophy as a nation is put to test. Can
we fair that test at the altar of Keynesian Economic theory that you cannot spend beyond your
means. Yes, we all know that. We don’t need to cite Keynes or Adam Smith to say that we cannot
spend beyond our means. Our Prime Minister said in his various speeches as the Finance Minister

that no country and no Government can live beyond its means. We know that. Itis a way in the
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Indian philosophy. But, what do we do in an extraordinary situation? Do we let millions of people
suffer? Do we let millions of young men going to depression for want of any indication of their
future? We can’t do that. That is where the State, as an instrumentality in the service of the
people, must exert itself. The endeavours of the State have to be tested, Sir, on the touchstone of
whether while securing economic growth, while ensuring fiscal prudence, we do not compromise
the lives, the aspirations, the hopes of those living on the margin. Sir, this is the ultimate validation
of the exercise of democratic power. There is no justification for anyone to be in Government,
there is no justification for even the State to exist if you cannot, in the extraordinary situation, bring

succour to the people of this country.

The second test, therefore, Sir, | think, stands validated in view of my submission. | come
to the third test. Is there an internal, integral philosophy of the Budget? Yes, it is there. What is
the philosophy? It is the one, which | just elaborated, that when it comes to test the
Government as the voice of the people, voice of a billion people of this country, shall not fail;
that a duly elected Government is bound irrevocably to the pledges it makes when it goes to
seek the mandate of the people. You cannot fault any Government for living up to the pledges
that it makes to the people of India. That, Sir, is the third test, and, on this test also, this
Budget, irrevocably, advisably asserts the philosophy of governance that tilts in favour of those

who need help.

Sir, ‘inclusive governance’, ‘inclusive growth’, and, ‘growth with equity” are not an empty
political rhetoric for the UPA leadership. When our leader, Shrimati Sonia Gandhi announced
schemes like NREGA, Bharat Nirman and RTI, she was espousing a view of governance, a view of
the State that will always stand for the have-nots, if it came to the crunch, and, Sir, today, we

have figures to demonstrate it.

As somebody said, the proof of the pudding is in its eating and the empiricists who have
expounded the empiricist theory of history say, “my view is as good as yours, and, therefore,
there is no superiority of your views”. Only the facts are sacred and nothing else is sacred. In that
view of the matter, Sir, | have some facts to share with this House. Sir, | will only take half a
minute. Have you really been able to achieve inclusive agenda of governance? My answer is,
‘yes’. Sir, Rs. 71,000 crores of debt-waiver to farmers is a record, unprecedented, in the annals of
history of this country. On top of that, for the first time in the history of this country since
Independence, the availability of agricultural credit has been increased from Rs. 28,700 crores to
Rs. 3,25,000 crores. | think, Mr. Raja said, it is a marginal increase over the past. Sir, it is a huge
increase in actual terms. Look at the sum total of the figure of Rs. 3,25,000 crores availability of
credit to the farmers. It speaks of Rs. 39,100 crores for NREGA enabling over four crore people of

this country to take jobs.

Sir, we all know that human dignity is inextricably linked to your economic subsistence levels

and it is only jobs that give you that basic security net, the basic net that ensures you not only
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livelihood, it ensures you a life of dignity that the Constitution mandates upon all of us to secure for
all our people. We have discharged the Constitutional mandate, we have lived up to our political
pledges, and, therefore, we have delivered on every single pledge that we made to the people of

India.

Sir, the National Food Security Act is a path-breaking legislative exercise. | heard some
distinguished Member saying that the work on the Act has not started. We have been in the
Government for only two months. The work has already started. A legislation of this kind that must
stand scrutiny in courts, and, that must stand the test of time, will take a little bit more time but the
fact remains that this is a path-breaking initiative of the UPA Government, unprecedented, once
again, not only in India but in any part of the world. Sir, allocations for the Bharat Nirman have
been raised by 45 per cent, if you want to calculate in percentage terms, in 2009-10. There is an
increase of 63 per cent in the outlay for the /ndira Awaas Yojana. Corpus for the Rashtriya
Mahila Kosh, which facilitates credit support to poor women, has been increased from Rs.100
crore to Rs.500 crore. Rs.15,027 crore have been made available for the National Rural Health

Mission.

Without the health of a country, no country can exist. The foremost duty of any Government
is spending in the social infrastructure sector, that is, education and health. In fact, the
Eleventh Plan has been described as the Education Plan. Rs.15,027 crore have been provided for
health.

An amount of Rs.4,000 crore has been made available to micro, small, and medium
enterprises. Sir, | entirely agree that one of the great deficits of our economy so far has been our
poor infrastructure. But, for that reason, the funds are made available to the [IFCL. It will enable it

to spend over the years Rs. One lakh crore in the PPP mode.

One of our distinguished colleagues said why are we subsidising private sector investments
and initiatives in infrastructure. No. It is in the PPP mode. These are the assets of the nation.
These eventually become assets of the nation. And if there is private sector participation, that
enables us to leverage more public funding. We can get more money and therefore invest more in

infrastructure.

Every single section of our society — senior citizens, salaried people, pensioners in the

Army, and women — has been given some kind of relief or the other.

Sir, | would like to submit this for your consideration. It is no one’s case and the Finance
Minister himself said it by way of a caveat that a single Budget Speech cannot be a panacea or
answer to all our wants. Nor is the Budget the only instrument to solve all our problems. But it is
indicative of a philosophy of governance; it is indicative of a resolve; and it is indicative of a will to
marshal the resources of the nation in aid of a philosophy of politics that we have shared with the

people of India.
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6.00 P.M.
MR. DEPUTY CHAIRMAN: The time that you asked is over.

SHRI ASHWANI KUMAR?: Sir, | need five more minutes. Sir, | know for certain that the
collective wisdom of the people of India is much larger than the wisdom of their representatives
or of any Government. The ultimate test of any Government’s promises or programmes is after
five years when people cast their votes. We must have done something right, and we are
continuing in that direction, for the people of India have returned us to power consecutively the

second time.

Sir, Arnold Toynbee once said, “The History of civilisation is nothing more and nothing less
than a series of responses to a series of challenges that people face in common.” Have we come
up to those challenges? Have we answered those challenges? That, Sir, is the touchstone on
which this Budget will have to be judged.

Sir, | have one quote to make from the speech of Shri P. Chidambaram, the then Finance
Minster, when he was speaking during the debate on the Budget for 2006-07. He said, The young
people of India are building castles, it may appear that those castles are in the air, but as Henry
David Thoreau said: “If you have built castles in the air, your work need not be lost; that is where
they should be. Now put the foundations under them.” That is what, Sir, this Budget seeks to
do.

In summation, allow me to say, Sir, the final validation of the Budget; the Budget echoes the
silent cry of those who suffer from want, hunger, disease, powerlessness and lack of freedom. It
lends itself to the advancement of dignity of the marginalised. It allows everyone to participate in
the prosperity of the nation. It protects the vulnerable and helps those in need to escape the trap
of need. It envisions an economic system that strengthens the bonds of human solidarity.
It recognises that the State must exist for its creators and not vice versa and that the
economic system is a means and not an end. Finally, Sir, and this is the most important line |
would like to draw your attention to, the Budget knows its own limitations. Thank you very much,
Sir.

MR. DEPUTY CHAIRMAN: Thank you. Message from Lok Sabha.

MESSAGE FROM THE LOK SABHA
The Appropriation (No.2) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (No.2) Bill, 2009, as
passed by Lok Sabha at its sitting held on the 14th July, 2009.
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